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INTRODUCTION 

I, the Chairman. Committee on the Welfare of Scheduled Cutes and 
Scheduled Tribes. having been authorised by the Committee to submit the 
Report on their behalf. present this Fifty-cighth Report (Seventh Lot Sabha) 
OD the Ministry of Industry (Pcptt. of Industrial Development)- Reservations 
for. and employment of, Scheduled Castes and Scheduled Tribes in Khadi and 
VillaJC Industries Commission and facilities provided for the economic develop· 
ment of Schedilled Cutes and Scheduled Tribes by the Commission. 

2. The Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes (1983-84) took the evidence of the -:epresentatives of the Ministry of 
Industry (Deptt. of Industrial Dcv~lopment) and Khadi and Village Industries 
Commission on the 7th. 8th. 20th and 2JstMarch, 1984. The present 
Committee (1984·85) placc on record their appreciation of the commendable 
work done by the previous Committee in taking evidencc and. obtaining usefuJ 
information for the Report. . The Committee also wish to express their thanks 
to the officers of the Ministry of (ndustry (Deptt. of Industrial Development) 
and representatives of Khadi and Village Industries Commission for placin. 
before the Committee (1983-84) material and information the Committee wanted 
in connection with the examination of the subject. 

3. The. Report was considered and adopted by the Committee on 13th 
August. 1984. 

4. A summary of conolusions/recommendations contained in the Report 
is appondod. (Appendix-ill) • 

NEW DELHI; 
Augur' 13, 1984 
Srll.tI1f4 2~ 1906 (SAKA). 
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CHAPTER I 

INTRODUCTORY 

A. Hlltorlcal BacklroUDd 

Village and Cottage Industries form an integral part of. the structure· of 
India's economy. In a country like oun, with chronic mass poverty. widely pre-
.alent unemployment and under-employment, subsistence production, narrow 
markets and absence of large scale application of scientific and technological 
advancement, the scope for optimum exploitation of traditional industry assu-
mes great importance. In our setting, with an over-crowded agriculture lector 
and plenty of manpower, the development of and effective decentralised sector 
in village and cottage industries, with a close relationship to agr~culture and 
large scale industry. is absolutely essential. The importance of this sector lies 
in the fact thalit provides large scale employment with immediate effect and 
brings about a more equitable income distribution. and thereby effectively helps 
in combating the twin problems of poverty and unemployment. 

1.2 The Village Industries including Khadi constituted an integral part 
of the "Village Community System" which prevailed for centuries prior to the 
growth of modern large industry in the Indian eccmomy. The village commu-

. nity system was based on simple division of labour for discharging manifold 
functions. The villaae craftman was one of the important constituents of the 

, village community. The occupational pattern was based on castes. The needs 
of the villagers in most cases could be met in the village itself. The style 
of production was simple and labour intensive in character. From the point of 

view of. procurement of raw materials. utilisation of labour. production and 
sales, the village was one unit. 

1.3 These village industries which withstood the natural calamities and 
political upheavals, however, with the advent of British power and ftoodin8 of 
machine made goods produced in organised industrial sector, rapid monetisa· 
tion and commercialisation of the economy the village Indu.tries started losin, 
ground. The result was a gradual decline of the traditional village indu.tries 
which in turn resulted in increasing pressure on agriculture and subsequent 
migration to urban areas. • 

1.4 Mahatma Gandhi realised the importance of viUage industries sector 
to the Indian ecoDomy and with a view to coordinate the efforts in the direc-
tion of rural economic development, he included 'Khadi' and 'Villa. Indus-
tries'in his Constructive Programme. Not only that with a view to give con-
crete expression to tbe "Swadeshi" spirit, he took up the revival of Khadi in 
1920. In 1925, an independent organisation bown as AJllndia Spinnert Auo-
ciatioD was created. 1n 1934 a separate organisation for Village Industries viz. 
the AU India VillaF Industries Association was established. Both these organi. 
sations during the p~-independCllce days took upon themselves the tuk of 
development of Khadi and Village Industries. These two orpnilations did 
considerable spadework which proved very helpfUl in the post i""cpendn r 
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era. A number of constructiye organisations aDd a team of dedicated workers 
provided the iDstitutioDal infrastructur to begin with. 

1.5 Though, the focus OD the development of Khadi aDd Village iDdus-
tries started much before iDdepeDdence, the usheriDg iD of the plaDniDg era and 
the continued increase in rural unemployment and under-employment added 
another dimension to it. Further, the programmes and orgaDisation of the villa-
ge and cottage industries got a new orientation through tbe Akhil Bbarat Sarva 
Sangh (SubsequeDtly Sarve Seva Sangh) which took over the work of All India 
Spinners Association and AlI'India Village Industries Association around 1951. 
Under this institution, the whole programme was organised as an integral part 
of overall rural Industrialisation in a comprehensive fasbioD. 

1.6 The Planning Commission in its First Plan 'observed that "while 
orsanisation in village industries requires drive and directioDs from CeDtral and 
State Governments the primary tesponsibilit)\ for carrying out programme for 
village industries rests with State O"vernmerit* but in many aspects the frame-
work within which they executed programmes for individual 'Village· industries is 
set by the policies followed by the Central Government. In the Central Govern-
ment, there is, therefore, Deed for aD organisatioD which will give. close atten-
tion to the problems of village industries and help to create favourable condi-
tions for action taked by State GovernmeDts, cODstructive orgaDisations aDd 
Village Co-operatives". 

1.7 The GoverDmeDt of IDdia accepted the above recommedation of the 
PlaDDing CommissioD aDd by its Resolution No. 4S-Cot·Jnd. (5)/52 of January 
14, 1953 set up an All IDdia Khadi and Village IDdustries Board iD JaDuary, 
1953. The main functioDs of the board were to prepare and organise pr(larammes 
for the productioD and developmeDt of Khadi including training of personDel, 
manufacture and supply of equipment, supply of raw materiall, marketing 
aDd research and study of the economic problems of different village industries. 
Moreover, the Board was expected to functioD as a clearlng house of informa-
tion and experience regarding these industries. This all India Khadi aDd Village 
I~dustries Board was advisory in nature. 

1.8 Almost from the beginning it was experienced that certain procedu-
ral handicaps prevalent in the Government machinery came in the way of its 
effective functioning. Therefore, it WBS proposed that the Board should be 
accotded a statutory status with adequate financial aDd executive powers to 
implement the programme effectively. In April, 1955 a draft Bm for the pur-
poae was introduced in the Parliament. ID the statement or objectives and 
reasoDs of the Draft Bill, the problems faced by tbe Board in its implementation 
were succinctly _ummarised as follows: 

"With a view to promoting and developiag Khadi and Village' Indus-
tries, the Central Government constituted a Board viz. tho AU India 
Khadi and Village Industries Board and velted it with powers to pre-
pare and organise programmes for the production and development 
of Khadi and Village Industries and tQ deal with other ma&ton inci-
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dental thereto. It has, howevet, beeD fouDd in actual practice" that 
the work of the Board has been hampered by certain procedural aDd 
finaDcial difficulties which would be removed if a Commission were 
set up by Law. It is. therefore. proposed to set up a Commission 
called the All India Khadi and Village Industries Commission which 
will be vested with powers. executiveeas well as administrative for the 
proper development of Khadi and Village Industries. The Bill also 
provides for All India Khadi and Village Industries Board functioning 
as an Advisory Body which will ad,vise the Commission generally in 
the discharge of tbe duties." . 

1.9 The Khadi and Village Industries Commission Act (Act No. LXI of 
1956) was palsed by Parliament iD 1956. Tbe Commissjon is assisted by aD Ad· 
visory Khadi and Village Industries Board which consists of the Chairman and 
Members of the Commilision and such number of other members as tbe 
the CeDtral"Government may think fit. The Members are chosen from amon, 
persons who in the opinion of tbe Central Government are qualified, bad ex· 
perience and shown capacity in matters relating to the development of Kbadi 
and Village Industries. The Chairmen of State Khadi and Yill8ge industries 
Boards are members of the Advisory All India Khadi and Village Industries 
Board. 

1.10 At present Khadi and Village Industries Commission is tbe premier 
organisation charged witb the responsibility of developing and promoting Khadi 
and Village Industries in tbe country. Details about Kbadi and VilIa,e\ln~us. 
tries which 'come witbin the purview of the Commission are" enumerated iD 
A.pfM"dlx -I. 

"B. OrgulsatiODaI let up 

1.11 Section 4 of the Khadi aDd Village Industries Act, 1956 provides 
that "the Commission sball consist of not less tban three and not more tbaD five 
members appointed by tbe Central Government, one of them being nominated 
by the Central Government to be-tbc Cbairq:aan thereof, and tbe members may 
be either whole time or part time, as the Central Government may direct". Tbe 
Central Government appoints from among tbe Members of tbe CommissioD, a 
Vice-Chairman and Member Secretary. 

1.12 According to Rule 3 of the Kbadi and Village Industries Commis-
sioD Rules, 1957 "a member of the Commission sbalJ bold office for such period 
not exceeding three years as may be prescribed in the Notification of hit 
appointmeDt whicb shall be notified in the official gazette and sball be eJiaible 
for rc·appointment." 

1.13 In reply to a question the Committee have been informed tbat the 
present Khadi and Village IDdustries Commission consists of the following tbree 
Members :-



(I) Shri A. M. nomas : Chairman 
(2) Shri Laxmi RamaDa Acharya : Vice-Chairman 
(3) Shri Jagpat Dubey : Member Secretary 

1.14 In reply to a question it has been stated that there were some 
Scheduled Caste Members on th, Commission . in the past but none of the. J 

. members of the preselit Contmission belong to Scheduled Caste/Scheduled 
Tribe community. 

1.15 The Commission is assisted in its day to day work by ·personnel, 
specially recruited, for effective implementation of the policies and the pro-
grammes. The administration of the Commission is looked after by the Chief 
Executive Officer wbose powers and duties have been defined in the Khadi and 
Villap Industries Commission Regulations and for tbe performance of .these 
duties the Commission had delegated suitable administrative and financial powers· 
to him. 

1.16 A Financial Adviser to tbe Commission bas also been provided 
UDder the Act and he is appointed by the Government of India. 

1.17 There are at present six Deputy Chief Executive Officers one each 
for Village Industries. Khadi, Marketing, Audit,Accounts and Budget, Econo-
mic Researcb aDd Bank Ftnance; and for Zonal Office, Uttar Pradesh. 111 
addition, the Commission has Industry and Programme Directors in the Central 
Office, Bombay, wbo look after the implementation of tbe Programmes of the 
Commission in various fields. 

1.18 In the State Offices located in State Capitals and Regional Offices 
located in different regions and also at Hill and Borde1 Areas of the country, 
there arc dfficers of tbe status of Director. 

t.19 Seetion 4 of tbe Kbadl aDd Village Indastrles Commission Act pro-
ndes that the Commillion shall conlllt of not less than three and not more than 
flye members appointed by the Central Government, one of tbem being nominated 
by the Central Government, to be the Cbairman thereof, and tbe membus may be 
either wlaole time or piart-tlme, as .~ Central Government may direct. 

De present Commission consists of 3 Memben only even tho. die mem-
benblp can go upto flve. 

'!be Committee note that as many as 25 Kbadi and Village Industries have 
been entrusted to the nadi and Vmage Industries Commi .. ion (vide Appendix J) 
lor Implementing various developmental programmes. • 

The Committee feel that the volam. of work of the Commlulon hu in-
creased enormoully. Accordingly, the membership of tbe Commission also needs 
to be strengthened. Tbe Committee, thuefore, recommend tIIat tbe membenbip 
of the .Kbadl and Vlllace Industries Commission shonld be Increased from three to 
flft. , 



'lbe Committee are surprised to DOte that DOae of the membei'll of the pn-
sent Kbadi aDd VlDage IDdustrles CommissioD belouga to Scheduled Callte/Sclaedu-
led Tribe Commuaity. The Committee Deed hardly stress that the ecoDomic deve-
lopmeat of Scbeduled Caates aDd Scheduled Tribes is a commOD objecllye both of 
State Govemmeatll as well as of tbe Ceatral GoverDmeDt. With tbll ead la new, 
as also t~ lafeguard their IDterests ID the CommluloD,the Committee recommead 
that It 1ealt ODe member from Scbeduled Cute/Scheduled Tribe collUlluaity 
should lanriably be lacluded a •• member of the nadl IDd VIIlIge lodutrl .. 
Commll.loa. 

C. Role lad fuacdoas of tbe nadl aad Village IDdustries 
Commialioo 

1.20 The functions ofthe Khadi and Village industries Commission aad 
its sphere of activity has bec~ defined in section 15 of the Khadi and Village 
Industries Commission Act acc'ording to which the functions of the Commiuion 
shall generally be to plan. organise and implement programmts for the deve-
lopment of Khadi and Village Industries. The Commission may take such steps 
as it may think fit which Imer alia include :-

(i) to plan and organise the training of persons ensaged in the produc-
tion of Khadi and Village Industries; 

Oi) to build up a reserve of raw materials and implement and to supply 
them to persons engaged in the production of Khadi or in village in-
dustries at such economical rates as may be suitable in the opinion 
of the Commission; 

(iii) to provide for the sale and marketing of Khadi or of products of 
village industries or handicrafts ; 

<iv) to encourage and promote research in the technique of production of 
Khadi or in the development of village industries, or to provide 
facilities for a study of the problems relating to Khadior viJlaSC 
industries ; 

(v) to maintain or assist in the maintenance of institutions for the deve-
lopment of Kbadi or village industries ; 

(vi) to undertake, auist or ,encourage the production of Khadi or the 
. development of villase industries ; 

(vii) to promote and encourage co-opcrative efrorts amonl manufacturers 
of K~di and persons engaged in villase industries '; 

(viii) for eDsuring the genuineness of, and for granting certi6cates to por, 
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ducers of, or dealers in, kbadi or tbe products' of any village 
industry; 

(ill.) 10 carry out any otber matt~r which may be prescribed. 

D. State Khadl aDd VlUage Iad_ries Boards 

1.21 The Committee have been informed in a note furnished by the 
MiDistry that the policies and programmes for Khadi and Village Industries are 
gcoerally executed through State Khadi and Village Industries Boards which 
are statutory organisations Bet up un4er the State enactments. 

1.22 Tbe annual programme and the budgets of the State Boards are 
discussed and finalised by the Commission. The Supplementary budget is also 
d1scussed every year. 

.. 1.23 Coordination is achieved through the State Board (Monitoria,> '" 
Committccs consisting of the State Directors, CEOs of the Boards and one or 
two staft'members of the Board. 

1.24 In some States the meeting of the Standing Finance Committee con-
stituted by the State Boards are attended by tbe State Directors. 

I 

1.25 In some States, the State Directots are appointed as Members of 
Khadi and Village Industries Board. .' .... 

1.26 The Organisational set up of the State Khadi and Village Indus-
tries Boards. constituted under the enactments of the respective State legis-
latures, by and large consists of a ChairmanJPresiden-t. Vice-Chairman, Secre-
tary/Member Secretary and Members appointed by the State Governments. To· 
look after tbe proper implementation of the programme and observance of 
financial discipline the State Boards also appoint Chief Executive OJlicer/Execu-
tive Officer and Financial Adviser and Chief Accounts Officer. Other officials 
and staff. both technical and administrative, arc appointed by the BOard as' 
they deem fit for tbe proper implementation of the programme. Generally the 
field programmes are looked after by the District Kbadi and ·Village Industries 
Officers at the district level. The Boards also constitute from among the Mem-
bers of the Khadi and Village Industries Board in tbe prescribed manner a Stan. 
ding Finance Committee to exercise sucb powers and perform sucb functions 
r,lating to finances of the Board as may be delegated by the Board. Generally, 
tbe term of office of members of the State Boards is for a period of ~ years. . . 

1.27 When asked about the exact role of tlie All· India Khadi aDd Village 
Industries Board 1Ils-a-liis the State Boards, the represcntative of the CoIDlllia-
lion stated as under : 

"The State Kbadi and Village Industries Boards were constituted in 
different States ,at the instance and initiative of Kbadi and Village Ill-
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dustries Commission. They 'are independent statutory bodies constitu-
ted by the respective State Legislatures. In ract, thore is no legal re-
lationship between the Commission and'the State Boards. So rar as 
Implementing their development programmes are conccrned, their 
financial need is being provided by Kbadi and Village ludustries 
Commission by way of loans and grauts." .-



CHAPTER II 

RESERV ATlONS 

A. Powen of Govemment to enforce Reservation Orden 

2.1 Section 16 of the Khadi and Villale Industries Commission Act. 
1956 provides that in discharge of its functions under the Act, the Commission 
mall be bound by such directions as the Central Government may give, to it. 

2.2 Asked what arraugements had been made by the Mini.try of Industry 
(Department of IDdustrial Development) to ensure compliancc of reservation 

- orders by the Khadi and Village Industries Commission, tbe representative of 
the Ministry of Industry stated as under : - . 

"In l'espect of non-slatutory corporations, full responsibility to 
comply With the instructions lies with the organisation itself. In the 
Ministry there is no organisation as such to look after the reserva-
tions especially expect in so far as posts carrying Rs. 1,200 and above 
are concerned. For the remainder the Commission is autonomous 
and they function through their Liaison Officer." 

2.3 Referring to the fact that under the Act the Government had powers 
to issue directions to the Khadi and Village Industries Commission, the Com-
mittee enquired how it was ensured that the directions relating to reservations 
were properly followed by the Commission. The representative of the Ministry 
of Industry informed the Committee duringevidencc that they have no autho-

, rity to issue the directions to the Commission regarding the implementation of 
reservation orders. The witness ~tated that the Govcrnment is empowered to 
issue the directions to the Commission in the relation to its programmes only. 
In this context, the witness stated as follows :-

"In relation to the public sector. the Government has given a direc-
tion u a method of following it by the Presidental Directive. In 
relation to the statutory organisations there are no provisions. So, 
the Department of Personnel does not contemplate tbat we issue any 
directive." 

2.4 When the Committee enquired if the Government had no powers to 
iuue directives regarding the implementation of reservation orders then wbo 
else would direct the Khadi and Village Industries Commission to implement 
the Government instructions, the representative of the Ministry of Industry 
atated u under:- ' 

8 
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"I am only saying about the legal powers. I do not say that we do 
not have the powers through other means." 

2.S Tbe Committee note tbat under section 16 of tbe Kbadi and Village 
Industries Commi<;sion Act, 1956 the Commission is bound to follow the directiona 
issued by the Central Government from time to time. The Committee were infor· 
med during evidence that Government had no authority to issue directions to the 
Kbadi and Village Industries Commission regarding implementation of reservation 
orders. They were empowered to issue directions to tbe Commission in relation 
to its programmes only. 

The Committee cannot but express their surprise and displeasure on tbe 
above information. Kbadi and Village Industries Commisslon'Act came Into force 
in 1956. It is rather strange that officers concerned in the Ministry of Industry 
were not aware of tbe loopholes in the aforesaid Act in so far as the implementa. 
tlon of reservation orders is concerned. Any lacuna In this rega~d should have 
beeD plugged long back by bringing forward an amendment to the Act. Tbe 
Committee find it difficult to accept tbe plea that a presidential directive whicb is 
issued In the case of Public Undertakings is not contemplated in the case of a 
Statutory Corporation. Tbe Committee suggest tbat MiDistry of Industry sbould 
obtain the opinion of the Ministry of Law as to fthether a Presidential dlrecthe 
can be issued to a Statutory Corporation for implementinl the reservation policy 
of the Government. Tbe Committee recommend tbllt in case it Is Dot feasible to 
Issue a Presldeutial Directive to Khadi and Village Industries Commission for 
implementing tbe reservation orders then Government should immediately amend 
the Khadi and Village Industries Commission Act, 1956 aDd make a specillc pro-
vision therein for implementing tbe orders relating to reservations for Scbeduld 
Castes and Scheduled Tribes in services. 

B. Adoption/Implementation of Reservation Orders 

2.6 The Committee have been informed in a note that the Khadi and 
Village Industries Commission received the first communication on the subject 
of reservation from the Government of India, Department of Social Security on 
]4.10.1964 under its letter No.2 (49)/64·KVI (A & E) dated 9.10.1964. Prior 
to this the Commission had taken decision in its meeting held on 29th and 30th 
June, 1964 to introduce reservation for Scheduled Castc;/Scheduled Tribe candi-
dates on the basis of a report of a seminar on employment of Scheduled Castesl 
Scheduled Tribes published by Planning Commission and on obtaining a copy 
of the Government O. M. No. 1/2/6]-SC (i) dated 27.4.62 and accordingly 
reservation was introduced undcr S.O. No. -191 dated 6.10.1964. 

2.7 Jnstr~ctions were issued by the Commission under Standing Order 
No. 1269 dated 26.11.1 980 impressing upon all the Heads of Departments 
under the Commission about the need to follow the Government orders relating 
to reservations in services in favour of Scheduled Caste/Scheduled Tribe. They 
have also becn aJvi,cl! :) <,hlain ~l c');': "f the Br .. hun: on 'cs('r\';:~i'n (~r SdlC 

tduled Caste/Scheduled Tribe in SC1'\'ict's issued by tbe Department of Personnel 
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and Administrative Reforms'for strict adherence. They have also been advised 
to follow the Commission's decisions in the matter and ensure that they are 
strictly adhered to. 

2.8 The percentage of reservation made in the Khadi and Village Indus-
tries Commission and favour or Scheduled Castes and Scheduled Tribes, both 
by direct recruitment and by promotion is 15% for Scheduled Castes and 71% 
for Scheduled Tribes. 

2.9 The Committee desired to know about the responsibility of the 
Ministry and the Khadi and Village Industries Commission regarding imple-
mentation of reservation orders. The representative or the Ministry of Industry 
explained that they f.rere monitoring the, implementation of reservation orders 
relating to the posts carrying a pay of more than Rs. 1200/-. The witness assu-
red the ~ommittee during evidence that they will tbink of making arrangements 
which will lead to monitoring of reservation orders. However~ periodic meetings 
between the Liaison Officer of the Ministry and the Commission are being held. 

2.10 When the Committee suggested that the Ministry should think of 
expanding the present monitoring system of implementation of reservation 
orders by including even the posts below Rs. 1100/- p.m. in order to do justice 
to the other employees of the commission, tbe representative of tbe Ministry of 
Industry stated as under :-

"I can assure the Committee, and in reply to this question I would 
say that we are aware of the short coming that the arrangement is not 
there and we should have an arrangement which takes care of the 
monitoring aspect. We will most certainly try to work that out:' 

2.11 Regarding the implementation of Reservation orders in Khadi and 
Village Industries Commission, the Cbairman, Khadi and Villa&e Industries 
Commission stated as under: 

"With regard to the question of only small number of persons repre-
senting Scheduled Castes and Scheduled Tribes in tbe Commission. 
the Chairman and hon. Members or the Committee may kindly take. 
note of the fact that when we took over in 1980, tbere was only one 
Assistant Direcior in the whole Commission belonging to the Schedu-
led Caste/Scheduled Tr.bc. It was in 1965, the Commissicm ad'opted 
a resolution tbat in the m'ltter of direct recruitment, the same ratio 
of reservation that is kept as rar as Central Govcrnmct' is concerned, 
should be accepted iu the case of Commission. Even before 
tbe Government of India seat tbe circular to tbe Commission. 
tbe Commission took that decision. In 1977, we adopted tbe 
reservation policy for the Scheduled Caste/Scbeduled Tribe for direct 
recruitment and also for promotion. W. issued a circular in Septem-
ber. 1977 to all our State offices that the policy which is beinS adop-
ted by the Government of India in reaard to tbe reservation for Sche-
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duled Caste/Scheduled Tribe in the matter of recruitment as well as 
promotion should be followed." 

He added:-

"In fact, there has not been a single instance where a Scheduled 
Caste/Scheduled Tribe candidate who was eligible and who applied 

.... for a job was not taken. I can even challenge on that score. Our 
problem is to get Scheduled Caste/Scheduled Tribe candidates with 
neccssary qualifications. We arc prepared to relax experience part 
of it." 

1.11 The Committee note tbat at preseDt the MiDlllr), of IDdastry Is moal-
toriDI tbe l,mplemeDtatloD of r.esenatioD orders relatiDI to tbe posts carrying a pay 
ICIlle of more than Rs. 1200 per montb oDly fD the Kbadl aDd VIII_Ie IDda.trles 
Comml •• lOD. The Committee were informed during evideDce tbat the MIDI.try 
had DO uraDlements for ImoDltoriDI: tbe mplemcotatloD of resenadoD orders ID 
Dadl aDd VlUage lodu.tries Comml.sioD for thJ posts below Rs. 1200/-. 

The Committee are Dot satisfted with the present mODitorlag .ystem of the 
MIDiatry of IDdustr), aDd tbey recommend that aU posts ID Groups A, B, C and D 
shoald be conred by the monltorlDI .ystem of tbe MIDlstry of IDdastry. ne 
Committee aeecI hardly stress that the Scheduled Cutes aDd Scheduled Tribes DOr· 
mally eater senlce ID tbe lower posls wbere tbere is preseDtly no moaltorlal arru-
lemeDt. The Committee feel that eYen though tbe primary responsibility of Imple-
mealloa the resert_tioD policy lies OD tbe Khadl aDd Village Ind_trles Comm_loB 
yet the MIDlstry of IDdustry eaDDot absolve Itself of the respoDsibUity 01 ..... 1 
that tbe posts ~reserved for Scheduled Cutes aDd Scbeduled Tribes at tbe lower 
leTe) are act ..... y flUed by caDdidatea beloDgial to tbese commaDltles. 

C. ~aIson OlBccr/Cell iD 'Kbadl aDd Vmaee Iadastrles Comm .... on 

2.13 The Committee ltave been informed in a note that a Scheduled 
Caste/Scheduled Tribe Cell specially to look after the implementation of Go-
vernment orders relating. to reservation in serviccs of Scheduled,Castes/Scheduled 
Tribes ond other related matters including the represntation of Scbed uled Castel 
Scheduled Tribe, has been set up' vide Office Order No. 1299 dated 22.9.1983. 
The Cell will among other things, look after Ihe work regarding the representa. 
tion of Scheduled Caste/Scheduled Tribe in Khadi and Village Industries Com-
mission in the Central Office as well as its State Offices. 

2.14 The Cell consists of 3 persons I.e. one SuperintendeDt, one Upper 
Division Clerk and one Lower Division Clerk. The witness further stated that 
there is a proposal to strengtheQ the Cell further. 

2.1S The Committee were informed that a Liaison Officer hal been 
appointed .ide Office Order No. ,t299 dated 22.9.1983 (Appendix-If). 

2.16 In reply to a question, the Committee have been inf~rmed that Liai-
son Officcrs hAve not been appointed in the regional officc!! of the Commission 
becau~ t~* are small' offices. It was stated that tbe Commission had a pro-
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po181 to issue the instructions to the effect that in each regional office one of the 
officers working in that office should he designated as Liaison Officer. 

2.17 In reply to another question the Committee have been informed 
that the Liaison officer and the appointing authority (i.e. the authority to whom 
the powers for appointment arc re-delegated by the Commission/C.E.O.) under 
the Commission are made ·personally responsible for any default in the imple-
mentation of reservation orders issued by the Government of India. 

1.t8 The Committee note· that Kbadi and Village Industries Commission 
Introduced resenatlon (or Scbeduled Caste and Scheduled Tribe in senlces on 
6.10.1964. Howe,er, tbe commialon Set up a cell for 'ooklngafter the Interest 
or SeWaied Caste and Scheduled Tribe only on 11.9.1983. A Liaison ofBcer w. 
allO appointed by the Commission in September. 1983. 

The Committee reel surprised that the Commil8lon took about 10 yean to 
eet up a cell and to appoint a Liaison Of8cer to watch the Implementation of the 
ruervatlon orders. This only shows· th.t aU alonl the CommisSIon bad shown· 
acant respect to tbe reservation policy. Only when tbis Committee decided to exa-
mine the Commission and. qucsdonnalre was sent to them on 22.6.1983 tlley 
decided to set up a Cell and appointed a Liaison Officer as a race .. ,lug de,iCe. 

Tbe Committee would like to be apprised u to way Go,ernment Instructions 
In retard to the appointment of a Liaison Officer and for settiDg np a Cell bad . 
beeol.l'oaly violated by the Commission. 



CHAPTER m 
RECRUITMENT AND PROMOTION 

A. RecraitmeDt Procedure 

3.1 Section 27 of'the Kbadi and Village Industries Comniission Act, 
1956 empowers the' Commission to make regulations, witb the previous sanction 
of the Central Government, to provide for the terms and conditians of appoint-
ment and services and sCliles of pay of officers and servants of the Commission. 
The Commission is required to obtain Governments's prior approval for 
making appointments against posts, the maximum of whicb exceeds Rs. 1200 
per month. 

3.2 The' Chairman of the Kbadi and, Village Industries Commission 
has informed th~ Committee that in KVIC except for the post of Superinten-
dent the procedure of recruitment in all categories of posts is 50% by promotion, 
25% by selection and 25% by direct recruitment. The post of Superintendent 
which comes in Group 'B' requires experience and, therefore, SO% of them are 
recruited by promotion and 50% by selection. The committee have been 
informed that reservation is provided in all the three methods of recruitment . 

. 3.3 Asked about the procedure for recruitment of staft' in various 
categories of posts in the KVIC, it has been stated that posts carrying a payor 
a scale of pay with a maximum of more than Rs. 1300/- are treated as Group' 
"A' posts. In Group 'A' posts, there are three ways of recruiting tbe staft', viz., 
by direct recruitment, promotion based On seniority-curn-merit and by the 
method of selection. As regards direct recruitment, posts areadverlised in 
loading newspapers and also in "Jagriti" whicb is a pultllcation brought,out 
by KVIC. Applications received in response to such advertisements are 
scrutinised and candidates are inttrviewed by tbe Services Selection Board. 
Tbe Commission makes appointment on the recommendatiolls of the Servlcea 
SeJectioJI Board. For promotion on the basis of seniority-cum-merit, the 
oflicers who come within the zone of consideration are considered for promo-
tion and their performance during the last 5 years is judged on tbe bali. of 
their confidential reports by tbe Services Selection Board which recommend, 
to the COMmission the names of officers. w,bo are considered fit for promotion. 
The final approval rests with the Commission. As regards filling of vacancies 
by the method .of selectioD. the vacancies are notified in a circular and also 
through the KVIC publication "Jagriti". After scrutiny of applications of .all 
candidates their cases are submitted to the Services Selection Board. Tho 
Boardintorviewa these caBdidates, who are considered fit and thereafter make, 
ita recommendations to the Commission for appointment. 

13 
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3.4 Posts carrying a payor scale of pay between Rs. 900/- and Rs. 1300 
are treated as Group 'B' posts; Where the maximum pay of post is over 
Rs. 900, it is treated as equivalent to a gazetted post. The remaining posts 
are treated as non-gazetted. The method of recruitment to Group 'B' posts is 
the same as in. Group 'A' posts except that .in the case of Superintendents the . 
posts are filled 50% by promotion and 50% by selection. All posts in the 
non-gazetted category are witbin tbe purview of tbe Departmental Staff Selec-
tion committee at the Central Office and not the Services Selection Board. 

3.5 Posts carrying payor a scale of pay between Rs. 290 and Rs. 900 
are treated as Gtoup 'C' posts. In Group' 'C' there· are two methods of filling 
the vacancies, namely, by Direct Recruitment and by promotion. For direct 
recuitment the procedure is to invite applications through newspapers and also 
by obtaining names from the local Employment Exchange. Selection is maae 
after interview of eligible candidates by· the respective Selection Committees. 
50% of the posts like LI)(;S~ UDCs and Assistant Development' Officers are 
filled by promotion. Applications are considered by tbe respective Selection 
Committees for the Industry {Ministerial Selection Committee in the Central 
Office at Bombay which makes recommendations for appointment to the 
Commission. Tbe remaining 50% posts are filled through Selection in accord-
ance with the procedure for Groups A and B posts except tbat the recommend-
ing authorities are Staff Selection Committees and not the. Services Selection 
Boards. 

3.6 For Group 'D' posts carrying a payor scale of pay below Rs. 290/-. 
the procedure is to advertise posts in local newspapers and obtain names from 
the local employment exchange. The final selection ,is made by the Staft' 
Selection Committee. . 

3.7 It has been stated that there are no posts under the Commission to 
which orders regarding reservation in direct recruitment do not apply. 

, . 
3.8 Tbe Committee note tbat in nadi ·and Village Industries Comml_on 

tbe yacancles are filled up in 3 ... ays i.e . . by dired recruitment. by promotion and 
by tbe metbod of selection. Except for the post of 8OperiDtendent, tbe yaeandes 
are Oiled up 50% by promotion, 25% by selection and l5% by direct recndtmeot. 
In the cale of Superintendents 50% posts are IDled by promotion and 50% b,. 
llelectioD. The Committee feel tbat the main realOn for tbe poor representatioD 
of Scbeduled C.stes/Scheduled Tribes in this organisatioD Is the faulty metbod 01 
recruitment. Tbe Committee need bardly st~1S tbat If direct reen..tment quota 
Is blgber particularly In Group 'Ct posts tban tbe Intake of Scbedaled Cutes and 
Scbeduled Tribes can certainly be mucb more tban It II at preseat. TIle Com-
mittee. tberefore, recommend that tbe whole recruitment procedure In Kbadl and 
VDlago Industries Commission should be renewed Ind tbe direct recndtmeat 
qaots particularly ia Group C and D posts sbould be increased 10 tbat more ad 
aore Scbeduled Cutes and Scheduled Tribes can be recruited ill tbe MnkeI 01 
KVIC. 
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B. CoDCllllou/Reluadou 

3.9 The following concessions/relaxations are given to' the Scheduled 
Casw/&beduled Tribes at the time of recruitment ;-

(i) All vacancies are filled up on the basis of instructions from tbe 
Government of India in regard to the percentage of reservation. 

(ii) SC/ST candidates arc adjudged on the basil of relaxed standards. 

(iii) In all departmental staft'Selection Committees in the Centrat office. 
an officer of the Commission belonging to Scheduled Caste/Scheduled 
Tri~ has been nominated as It member. Besid~s, instructions are 
issued to the Commission's Directors in the State Offices to nominate 
an officer of the Commission belon~ing to SC/ST locally available 
or in cae no such officer of the Commission is available locally, to 
nominate an officer of adequate status from local Central Govern-
ment offices. 

(iv) Interviews of SC/ST candidates are arranged in separate sittings so 
that they are not judged in comparison to general condidates. 

(v) SC/ST candidates are given relaxation in experience while consider-
ing them for appointment in the Commission. They are also given 
training on stipendary basis before their absorption in regular 
vacancies. 

(vi) Candidates under training are paid travelling a)Jowance. 

(Vii) Bcaides, they are also given age relaxation as provided in Govern-
ment rules. 

3.10 Asked about tbe relaxation given to SCjST condidates while 
recruiting them to various categories of posts in Kbadi and Village Industries 
Commission, tbe Chairman, KVIC stated during evidence as under: 

"If we advertise, in tbe case of Scheduled Castes and Scheduled Tribe., 
the age may be 28 to 30 instead of25. In tbe case of basic qualifica-
tioDl, for the general candidates, we put down J st class or 2nd clals 
but in tbe case of Scheduled Castes, we would say that even if they 
arc third class, tbat would he sufficient. In regard to experience, in 
tbe case of Scheduled Caste, we may say that they may Dot have 10 
mny years of experience. In the case of Scheduled Caste candidate. 
that is reluable. That is what we do." 

,.11 When asked, to what exteDt Scheduled Caste/Scbeduled Tribe 
candidatea were Biven relaxation in experience at the. time of appointment to 
various posts in KVIC, tbe Chairman, of the Commission stated tbat lOme 
discretion wu pven to the Services Board allO. In this connection 'the Chair-
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Man, KVIC stated as under :-

''In these matters, we can't be more specific than the Government 
of India itself. Whatever specific rules that have been laid down by . 
the Government of India arc applicablc here too." 

The witness addcd :-

"It cannot bc uniform. It depends upon e:a.pericnce. If it is 7 y.ears 
for general candidates it may be 3 or 4 ycars for these people. We., 
have issued a circular. This is dated September '1.7. ] 977. Govcrment 
of India issued instructions regarding reservation for Schedule castel 
Scheduled Tribe in the scrvices under the stat.utory and autonomous 
corporations. Tbe Commission bas already decided to implement 
the in$tructions of the Government' in this respect. Standing order 
No. 491 was issued on the subject for the guidance of the appointing 
authorities; .. 

, ' 

3.12 When the Committee enquired why the relaxations available to 
Scheduled Castes and Scheduled Tribes were not indicated in the circular or 
notification of the advertisement, the represcntative of tbc Commission a~mitted 
that in the advcrtisements issued so far they had not specified the relaxation in 
experience etc. 

3.13 The Committee· note that some concesslons/re.axatlons are given to 
Scheduled Castes/Scheduled Tribe condidates at the time of, recrnltment in 
Khadl and VlUage IDdustries CommlssioD. The Committee however feel surpri-
sed that tbese relaxatioDs ID age, experieDce and educatioDa) qua)i8catioDS etc. 
are not specified iD the advertlsmentl isaned in the newspapers. The Committee 
Deed hardly stress that tbese concesslons/relaxatloDs bave. no meaaing unless 
tbeae are brougbt to the notice of the Scheduled Caste/Scheduled Tribe applleaDII 
by precisely IDeDdonmg them iD the advertismeDts wblch are issued In the various 
newspapers. 

The Committee, therefore~ stress tbat while iSSUJDg circaJars/advertisemeots 
In aewspapers for tUlIDI up the vacancies or whUe seDdlDg requisitioD8 to the 
employment exchange&, the concesslons/relaxatlollS avanable to ScbecIulecI 
Caste/Scheduled Tribe condidates shouJd be specifically mentioned. 

TIle Committee also ftDd that Dadi aDd Village IDdustrles Co_inion Is 
an AlI-IDdla organisation and tbey are operatiDg In "arloas parts of the eoUD-
try. The Committee tberefore, recommend that Khadl and VOI_ge IDdustries Com-
m"loo mould brlDg out a sman brochure mendoDlnl therein the detailed proce-
dure followtd for matiDg recruitment to grloaa categories of polIts botb in' the 
Ceatnl office aDd iD the States. ID that broclaare, the relaxatioDl/conceaalOas 
a ... nable to Schedaled Castes/Seheduled Tribes botb ID direct recraltmeat and 
promotioD abould be precisely meatioaed. Copies of tbese brodaures should he 
...... ble to the public througb Com ..... loD·s omces In varioDsStateS. 

The Committee hue DO doubt tbat these brochures will help iD acblt'fbtg 
IIDIIormlty fD the recrultmeat'of stall for the CommlnloD to 'farIOIIS StateI. 
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C. Promotioa 

3.14 -The repreentative of the Commission informed the Committee 
4w:ing evideoce that in Khadi &: Village Industries Commission 50% posts are 
fiJled by promotion, 25% by selection and 25% by direct recruitment. 

3.15 The Committee have been informed that the procedure for promo-
tions is to consider oHicers from eligible catagories on the b8sis of senio"rity-
CQm-~erit taking into consideration preformancc during the past five years. 
On identification of such vacancies, confidential reports of officers within the 
zone of CODsideration are submitted td tbe Services Selection Board, which 
recommends officers"for promotion for final approval of the Commission . 

.i3.16 When asked whetber reservation orders in promotions were bein. 
followed in the KVIC. the repr-Escntative of the Commission stated that these 
orders are not being followed in tbe Commission. The witness also stated 
that while considering th~ for promotion Scheduled Caste/Scheduled 
Tribe candidates are not given any relaxation regarding educational quali-
~cations. 

3.17 The Committee wanted to know tbe role of the Head Office in 
matters of promotion. The representative of the Commissions stated u 
follows: 

"We know tbe strength of the State Office and we know how maDY 
posts are there which are falling within tbe p~rview of tbe State 
Office. If some posts are laying unfilled we know tbat and issue ins-
tructions to fill up those posts. We have got a system of preiodic:al 
inspections also to see whether they are {oUowin, those ins~ctions 
or not." 

3;18 Tbe following statement indicates the number of persons promoted • 
,during the years 1980, 1981 and 1982 in various categorie~ of posts and 
the number of Scheduled Castes/Scheduled Tribes among them. : 

Category Year Total No. No. of Percentage Shortfall 
of posts. ofe,JDplo- SC. ST. SC ST SC ST 

~ees pro-
moted 

2 3 4 5 6 7 8 9 

Group-A 1980 Nil 
1981 23 100% IOO~ Reser-

YalioD 3 &. 1 
1982 1 100% Nil -Reservation 

J-SC 



Group-B 

Group-C 
Group-D 
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2 3 4 5 

1980 20 1 

1981 24 1 

1982 24 

- Information not available. 
- Not applicable. 

6 7 8 9 

33.i% 100% 66.1% 
Reservation 
SC-2&ST-3 

33.i% - 66.4%~Reservation 
SC-3 & ST 
Nil. 

33·1% 66.~% 100% Re-
servation 
SC-3·& 
ST-3 

3.19 As regards the small number of promotions mad~ in the Commis-
sion, the representative of the Commission has stated that due to shortage of 
officers in f..:ed~r cad:es, adequate number of persons could not be pro-
moted. 

3.20 When the Committee enquired why information regarding the total 
number of employees promoted in group 'C' and the number of Scheduled, 
Castel/Scheduled .Tribes among them was not available with the Commission, , 
the representative of the Commissions stated as under: 

"As far as Group 'C'is ooncerned, the picture is not clear not onb' 
with regard, to the Scheduled Castes and Scheduled, Tribes 
reservation roster, but even of the entire filling in of the 
vacancies. The Commission took a note of it thrcc months back. 
Now we are required to su1)mit correct' position by 31st March. 
If I give s.ome information that will not be correct. So, I do not 
want to give information which may later on prove to be in-
correct." 

3.21 When asked to explain why reservation orders egarding promotioDi 
were' not made applicable in Khadi & Village Industries Commission even to 
Group '0' posts, tbe, representative of the Commisssion stated as under: 

"There is no promotion in Group 'D'. They are all directly recrui-
ted people. Peons, chowkidars etc. are not promotion posts. A(."tuaUy, 
in our Commission, even if a man is khown as sweeper, he will not 
be actually doing tbe work which is very dirty. 'Peon is not consi-
dered a promotion over the swccPer:" 

3.22 The Committee wanted to know whether the Government instruc-
tion that 25% of the vacancies in the grade of peons should be reserved for 
sweepers wbo have put in at least 5 years of service in the organisation, arc 
beingfo\lowed. Tbe representative of the Commission assllred the Committee 
tbat Government instructions on the SUbjeCt will be followed. 
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3.23 In r~ply to a question. tbe representative of tbe Commission infor-
med tbe Committee tbat .~e. Annual Confid~ntial Reports ot tbe employees 
upto the level of Upper DIvIsion Clerk are malDtained in the State officen but 
the Confidential Reports of the employees beyond that level are maintained in 
Central office, Bombay. 

3.24 The Committee are c8ncerned to note tbat Kbadl and Village Ind .... 
tries Commission Is not fonow.ng Government Instruction I.. regard to die 
Implementatlolfof resenation orders In promotlODS, The data furnished to tile 
Committee regarding promotloDs made during tbe years 19HO-81 is DOt only 
confu.'ng bat utterly unreUable. The statement indicates that there wu DO pro-
motion In Group A in 1980 but iD 1981 there were 23 promotions I. Group A. 
Again ID 1983 there was only oae promotion of a person belonaing to Scheduled 
Cute category. 

The representative of the CommlssloD admitted during "Ideaee that u far 
• Group C is concerned tbe picture Is not clear not only wltb regard to Scbeduled 
Cutes and Scbeduled Tribes reservation ro.ter but even with respect to the eatire 
filling In of the vacancies. ne Committee cannot but express their displeasure 
at the unsatisfactory state of atrairs in tbe Dadl aDd Village Industries Commlaloa 
... 0 far a. promotionll to various categories of posts is concerned. The Commit-
tee COBOt accept tbe plea takeu by tbe represeDtative of the CommlsslOD dlat 
Ifnee there It sbortage of olBcers in feeder caders adequate Dumber of ScWaIed 
Cut .. aad Scbedllied Tribes could Dot be promoted durlDg the yean 1980-82. 

Tbe Committee can draw only one conclusion tbat the eeatr.1 ollce 01' 
KVIC at Bomhy-ts Dot execrclslng pro,er control OD their States 0IIceI and 
there Is 80 proper feedbact to tbe Central Office from the States omces fa reprd 
to the promotiollS made particulary In Grou, ·C'. 

'Ibe COlbmlttee, tberefore, recommend tbat tbe wbole promotion polk, tor 
the Central OftIee of tile Dadl and "Village ladastrles ConuaJ_OD u "eO al for 
their State Unlta should" be renewed aad clear-cut guldenne8 Iboald .. laid dow. 
In regard to the prom"tloDS to be made in vario..-categorles of ..... The Com-
mittee would Uke tbat a new and correct statement iadlcatIDg the promotloM 
made fa Groups A. B and C dDring the year. 1980-83 Iboald be fumllbed to the 
Committee for their Informltlon. 

3.25 The committee are concerned to note that the orden of tile Govera-
meat tbat 15% of the vacanclel .ccarl_gln the grade of Peoas win M reserved 
for being fiUed by transfer of sweepen. f.rrasbea. cIaowkldan ete. ,,110 ba,. pat 
la a mlDlmum of 5 years sertlce eve. through they .a, not be poaesailll mlDI-
mum educational qaallftcatlons prescribed for direct reerultmeDt to die postl are 
DOt belag followed by the Commission. 1be Committee would Uke to be apprised 
If tb .. I.rdo .. h.,e DOW beeD Implemented by the Com ..... on 10 tIaat eDgi-
Ne Sebed"led Caste/Scheduled Tribe "perIODS who are working u sweepen are 
aIIIorile«l .ga~ .~ POSt pI peollS so dlat .... , get eie,ated ...... r .... 
• tlll," . 
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D. SerYlces SelectJa Board/Stair SelecdoD C.lDIDlttees 

3.26 The Committee have been informed that in Khadi and Village In-
dustries Commission a Services Selection Board bas been set up which is of an 
advisory nature. The members of the Board also sit in the interview boards. 
Tbe Selection Board selects 30-40 people at a time. Besides, otberprobJems 
are referred to them. For selecting candidates for lower posts there are depart-
mental selection Committees in the Khadi and Village Industries Commission." 

3.27 At present there are four members on the Services Board. They 
areShri l.N. Tiwui, formerly Chief Executive Officer of Khadi and Village 
Industries Commission, Dr. R.K. Salhotra. from I.I.T., Delhi/Mr. Panikar, 
a retired JAS Officer from Kerala and Shri S.B. Goel, Deputy Secretary in tbe 
Ministry of Industry. Mr. Tiwari retired as Secretary to the Government of 
India in the Deptt. of Official Languages. 

3.28 When asked why it was necessary to bring 3 persons from out-side 
to serve on the Services Selection Board, the representative of Khadi and 
Village Industries Commission stated' during e~idence that there is no bar that 
persons from outside can not be appointed as members of the Board. The 
witness added that at present Shri J. N. Tiwari is the Chairman of tbe Services 
Selection Board and he is on the BOlrd for the last 3 months. The Chairman 
and the members of tho Board arc part-time. They get Rs. 501- per day for 
attendiog the m~tings. The Chairmen of the earlier Boards were drawing Rs. 
lOOO/·per montb. 

3.29 The Committee desired to know the functions of the Services Board 
and Staft' Selection Committees of the Kbadi and Village Industries Commias-
ion. The Chairman. Khadi and Villase Industries Commission explained their 
functions as under :-

""Services Board bad been constituted to make recommendations 
rclardiog recruitment by promotion, selection and direct recruitment 

,.to the Gazetted posts' of Khadi-and Village Industries Commission. 
So far, its recruitment has been confined to the gazetted post. We 
are also thinking wbether the Services Board could be entrusted witb 
tho recruitment of even non-gazetted side such as development 
officer." 

As regards the Staff Sflcction Committee, it is only an intern. I 
Committee. The 'Services Board consists of persons outside the 
regular commission. So rar as the Chairman of tbe Services Board 

is concerned, we have tried to put perhaps the best. persons then 
available eitber retired ICS or lAS officers." 

3.30 The Committee' enquired why the Commission which was an 
autonomous body and entrusted with selection of employees also, had felt the 
necessity of appointing the Services Board when the numb~r of recruitment 
made by the Commission to various c:ateaories of posta was small. In tbit 



21 

connection, the Chairman, Kbadi and Village Industries Commission stated as 
under :-

lilt was because of tbe fact tbat there should be an independent body. 
As the Central Government has got the U.P.S.C. we thought that 
we should have an independent body [or tbe purpose of selecting 
gazetted officers. Of course, the Commission itself am make appoint-
ment, conduct interviews, call for applications etc." 

3.31 Referring to the small volum,e of work as pointed out by the 
Committee, the Chairman, Khadi and Village Industries Commission stated:-

"It is not only recruitment whicb the Services Board looks after but 
, there are other functions a1so. In a w.y, the Chairman of the Servi-
ces Boa,rd is a full time person because several things come up. 
Althougb the Services Board sits once a month or twice, as far al 
the Chairman is concerned, he bas got several other responsibilities 
to look after." , 

3.32 The witness informed tbe Committee that Wifh the recpnltitution of 
tbe Committee the services Board is also reconstituted. The present Services 
Board was constituted in January, 1984 'and since then it has held one litling. 

3.33 Asked whether there was any member from Scheduled Caste/Sche-
duled Tribe community on the Board, tbe representative of tbe Commission 
informed the Committee that the Commission has decided to have one Schedu-
led Caste representative as the fifth member of tbe Board. It was stated that 
the person whose name is being considered for appoin~ment on the Board is at 
present Secretary, Railway Service Commi!sion, Bombay and the Kbadi and 
Village Industries Commission has already sought the concurrence of the 
Ministry or Railways in thi!! regard. 

3.34 When asked whether any person from Scheduled Caste/Sclfedulcd 
Tribe had been appointed, in the Services Board, tbe Chairman, Kbadi and 
Village Industries Commission stated as follows:-

"With tbe constitution of every Commission, aU tbe Committees 
conltituted by the previous Commission, beiome defunct. We again 
constitute Committees and Services Boards. Similarly, we bave con-
stituted it in which Scheduled Caste man has been included. We 
have simultaneously written to the Minister of Railways that he, 
Secretary, Railway Service Commission who is Scbeduled Caste may 
be allowed to function as a Member of the Services Board also. The 
sanction ha. been given." 

The wito_ added:-

"Along with the constitution of the Board, we SOUtht the permiuioD 
oftbe Ministry to include Mr. Sanglikar. We have selected him. 
He is experienced.' ·He is based in Bombay Ind we have soush' 
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simultaneously the permission of tbe Chairman of the Rail",ay Board. 
We have got his cons~nt. Formal appointment orders will be issued 
only after the receipt of the clearance from tbe Ministry of Railways. 
We are waiting." 

3.35 Tbe Committee expressed their doubt if Secretary, Railway Service 
Commission who was being included in the Services Board as a member would 
be in a position to discharge his functions in view of his responsibilities in the 
Railway Service Commission. In this Connection, the Chairman, Khadi and 
Village Industries Commission stated as under :-

"The Chairman is more or less a fuil time man and tbe members will 
be present only for the meetings which take place at periodic inter-

I 
vals in the Headquarters which will not be difficult." 

3.36 The Committee note tb.t tbere Is • Services Selection Board in tile 
Kbadl and Village industries Commi8sion. Besides, tbere are Departmental 
Selection Committees for selecting condidates for lower posts. It was stated 
d_lD& evlden~ tbat wltb tben-constitution of tbe Commission the Services Selec-
tioD Board Is allO reconsOtuted. Tbe present Board wa. constituted ia Jaouary, 
1984. At present tbere are 4 members on this Board but QOoe of them belong to 
Scbedoled Caste/Scheduled Tribe community. However. the Committee were 
Informed durlng evidence that tbe Commlssloo bas decided to have one Scbeduled 
Caste representative as the tihb member of tbe Board. Tbe person 1t'bose name Is 
being considered for appointment on tbe Board Is at present Secretary, Railway 
Service Commission, Bombay and tbe Commission bas already sougbt the COD-
corrence of tbe Mlnlst ry of Railways (Railway Board) In tbis regard. Tbe Com-
mittee were furtber iuformed that tbe formal appointment orders will be luaed 
only after bls name Is cleared by the Minlstery of Rall"ays. The Committee 
are surprised to' note tbat in tbe past no Schednled Caste/Scbeduled Tribe 
member bad been appoiuted on tbe Services Selection Board of Kbadi and 
Village Industries Commission., The Committee firmly believe tbat tbe name of 
tbe Secretary, Ran"ay Service Commission, Bombay was coDlidered for Inclnslon 
In tbe Services Selection Board only after tbe Committee took up the subject for 
examination. Tbe Committee recommend tbat • Scbeduled Caste or Scheduled 
Tribe oll'icer sboold In'ariably be Included in the Services Selection Board and in 
Stall Selection Committees 01 tbe Khadi aDd Village Industries Commission 110 u to 
.... 11 contldeece in the Scheduled Caste/Scheduled Tribe candidates and employees. 
The Committee woald Uke that KIladl and VDlage Industries Commission Iboald 
.... ueceseary instructions in tb!ll reprd. 

E. Rosten 

3.37 The Committee have been informed in a note furnished by the 
Ministry of Industry tbat in tbe Kbadi aod Village Industries Commission 
rosten are boinl maintained for each category of post separately since 1978. 

3.38 The Committee enquired duriDg evidence about dates when tbe 
pl&iqtenance of rosten was started in Kbadi and Village Industries Commission 
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both in direct recruirtment and promotion in the Head 08Ice as well as ia the 
Regional offi~s and State Offices. In this connection, tbe representative of'be 
Commission bas stated as under: 

liThe rolter was introduced in 1978. As the Committee is aware, 
in 1964 tbe Government of India issued certain instructioDs OD 
reservation. . But tbe tben Cbairman of the Commission, even 
before those instructions were issued, had introduced tbe reservation 
element in tbe Commission. Tbere was no roster at that poiDt of 
time. We bave taken up tbe roster system only in 1978." 

3.~9 In reply to a question it has been stated tbat till 22.9.1983 Director 
(Adma.) was tbe Liaison Officer and he was required to maintain tbe rOlton. 
As lucb, tbe question of inspecting the rosters separately by tbe Lilliloa 
OScor did not arise. The Committee have furtber b~n informed tllat .. 
ofBcer other tban the Director (Administration) was appointed as Liaison 
0fIcer w.e.f.22nd September, 1983. He would now be inspecting tbe roaten 
every quarter. 

3.40 Relardinl l~e maintenanco and inspection of rosters for Group ·C' 
posts, the represcntatwe of the Commission. hai stated during evidence u 
under: 

"As far as Group 'C' is concerned, tbe record is maintained at the 
State Level. Actually, as originally stated, inspection was not done. 
We have now started doing inspection of the rosters. When we .... 
o~ own rosterf, we (ound it was not very'correcl So, we cannot 
voucbsafe the correctness. Therefore, we would request the indul,ence 
of the Committee." 

3.41 In reply to a qnelt10n it hal been stated tbat in State 0'" tile 
pnctice. 10 far has been to inspect the rOltersasand when leneral ialpec:tiea 
of tbese of6ces is undertaken. However, there baa been no fixed periodiclly 
either in the case of general inspection or inspection of rosten. 1he ... 
LiIiaon OIlcor bas bocn asked to inlpect these rosters at least once a year. 

3.42 When the Committee enquired if this reply gave an impreuion that 
tile roston were inspected re,ularly in the State Offices, the repreSentative of 
tile Com_iliPon Itated : 

"This was not the impression. The statement was made earlilr &lie 
that these inlpections could Dot be done, and we havemow started 
doiD, inspections. It is an hOlieSt intention to improve the thin ..... 

3.43 Asked about the nature of dis,!repancies found in the rosters, It hal 
been itated that till September, 1983 Director (Admn.) wu the Liaison o1Bcer 
and nO inspections were made with a view to find discrepancies. Even in the 
cate of State otftClOt no notes regarding inspection of rolters were maintained. 
lIowever, witb the appointment of a separate Liaison Olicer, it would '" 
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ensured that inspection of rosters was donc regularly and corrective action 
taken. 

3.44 The Committee Dote tbat resenatioD orders were made applicable 
ID tbe Kbadl and Village IDdustries Commission from 6th October, 1964 but the 
maintenance of rosters for each category of post separately was started In 1978. 
Thus Kbadl and Village Industries Commission started maintaining rosters 14 
years after the date of the Implementation of reservation orders. 1"0 sntisfaclory 
explanation bas been furnished to the Committee for tbis Inordinate delay In the 
malDtenance of rostera. 

The Committee furtber note that Diredor (Administration), wbo was also 
the Liaison Officer' was required to maintain the rosters aDd heDce the qut'ltioD 
or l_pectloD of rosters by the same person did not arise. Subsequently, aD officer 
other than the Director (Administration) wal appointed as Liaison Officer w.e.f. 
nnd September, 1983 who would now be inspedlng the rosters periodically and 
sobmlt regular reports, for ta~dDI corrective actioD. In so far as State offices 
are cODcemed the Committee Qote that the practice so far has been to inspect the 
rostera as and when tbc general inspection of these offices is uDdertaken. How-
eYer, there has beeD no 8xed periodicity for making general Inspection of the 
State Offices. 

From aU accounts available, botb writteD aDd verbal, the CotJImittee are 
led to believe that proper attention has Dot been given towards maintenance of 
rosters and their periodical checking by the Liaison Officer with the result that 
the whole system has been working ID a haphazard manDer. 

The Committee need hardly stress tbat the rosters are the kiDg-pins OD 
"blch the whole system of implementatioD of reservation orders rests. As luch, 
tbe Committee recommend that the rosters lIbould be properly maintained aDd 
checked in the Head Office, RegioDal Offices and State Offices of Khadl and 
VOIage IDdustrles CommissloD by the LiaisoD Officer at least once a lear and 
mined In token of such inspection, The Liaison Officer should submit regular 
laspectlon Reports to the Head Office of Khadi and Village Industries CommlSlioD 
so tbat the mistakes noticed In tbe rosters are rectlfted promptly. 

3.45 The Committee also feel tbat one Liaison Office~ appointed In 
September, 1983 may Dot be also to cope wltb the work of checking the rosters 
both in the Head Office and in Regional/State Offices 01 Khadl and Villale 
Industries CommissioD. 

De Commlssloa lIloald, therefore, eonslder II tbere II Deed to appolDt 
.,arate Liaison officer In eac:b Realo .... ofllee. 

F. De-reeervatioDS 

3.46 It has been stated that for dereservation of vacancies in Groups A 
aDd B permission is obtained from the Chief Executive Officer aDd the Chair-
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man, Khadi and Village Indu.trie. Commiaaion in anticipation of tbe POIt· 
facto approval of tbe Commiaaion. 

3.47 In respect of vacancies in Group C & D posts, CEO', approval 
(or de-reservation is obtained on the relevant files. Thereafter the proposal' 
are submitted to the Commission alongwilh the full particulars for ratification 
of tbe approval so given by the CEO/Chairman. On approval of the said 
proposals, the reserved vacancies are carried forward to tbe subsequent tbree 
recuritment years. In case no Scheduled Caste/Scheduled Tribe is available 
during the third y~ar, the vacancy is interchanged between Scheduled Castel 
Scheduled Tribe during the fourth recruitment year and even thereafter if it 
remains unfilled, the vacancy will be treated as lapsed. The decision of the 
Commission is thereafter conveyed to the respective appointin8 autborities (or 
implementation. 

3.48 The following statement indicates the total number of reserved 
vacancies which were dercserved and carried forward during the years 1980 to 
1982 :-

Carrwd Forward ------
Year SC ST 

GROUP'A' 
1980 4 2 
1981 6 4 
1982 4 3 

GROUP 'B' 
1980 19 S 

1981 19 3 
1982 23 8 

GROUP 'C' 
1980 18 9 
1981 74 35 
1982 86 46 

GROUP 'D' 
1980 3 8 
1981 3 9 

1982 9 

3.49 The Comadttee are coaeeraed to .te dtat ............ ber of nllen" 
, ... 101 iD Grollpa A. S, C.ad D were deretc"ed by IDIadf .... Villa. Iad .. t-
riel Commllllo. darlal the ,ears 1980,1981 aad 1981. TIle Co ....... ,~ 
_rprIIed that ,be Comml __ coald Dot fill tile resened ,acuekll e,. I. GI'OIqII 
C .... D for wIIiebtile ealldid.tea are DOl upected to .......... tedaalcal ........... 
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. Tbe Committee reeommead that .1 far u poulbla DO vaca_y .... ned lor 
SchedaIed C •• te/Scbedoled Tribe moold be d_vetl u tbe comadttee II bill-
cally oppOlM!d to tbe principle of derese"ltloo. 

3.50 The Ct'mmlttee 101lest tbat Kb.di .nd Villale Indostrles Commlaaioa 
slaould resort to spedal recruitment of Scbedoled C.ste/Schedoled Tribe caDdidates 
".Ida witb a view to fUl all tbe rese"ed vacaacies wblda could oot be flIled earDer 
... whlda "ave not lapeed 80 far. 



CHAPTER. IV 

STAFF STRENGTH AND SHORTFALLS 

A. Stair StreqtIa 

4.1 A statement showing the total number of employees in various cate-
goriesof posts in the Khadi and Village Industries CommluioD and the Dumber 
of Scheduled Castes and Scheduled Tribes among them as on 6.10.1964 when 
the reservation orders .came into force is givm below :-

Category of 
posts 

1 

Group~A 

Group-B 

Group-C 

Group-D 

Sweopers/Scavengen 

Shortfalls 
Sca--STs 

Total No. of 
employees in 

1964 

2 

76 

83 

4406 

561 

13 

5139 

Percentage 
SCs STs 

No. of 
SCs STs 

3 

56 

49 

8 

4 

8 

3 

113 11 

.Remarb 

Percentage 
SCs STs 

S 6 

1.27% 0.18% 

8.7% 0.53% 

61.61% 

--------------~-------------------------------~----
7 8 9 

1 

-Tot&! employees 5139 
Total SC and ST-124 

10 11 

Reservation of posts to. SC/ST in 
1964 wu applicable only to posts 
by direct recruitment and hence 

c, the question or sbortr.U ill nla-
tion to the .taft' streDgtb may not 
arise. 
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4.2 Staff strength in Kbadi and Village 'Industries Commission as on 

31.8.1982 has been stated to be as uader :-

Category of Total No. of No of Percentage 
posts empJoyeoa . SCI STs SCI STs 

1 2 3 4 5 6 

Group-A 104 4 3 3.84 2.88 

Group-B 523 18 3 3.44 0.57 

Oroup-c 3054 174 31 5.59 1.01 

Group-D $»18 97 29 10.56 3.16 

Sweepers/Seavengers 36 34. 2 94.44 5.55 

Total employoc;s 4635 327 68 

Shortfalls Percentage 
sea ST. SCs STs 

7 8 9 10 

12 5 11.16 4.62 

60 36 11.56 6.93 

284 198 9.31 6.49 

41 40 4.44 4.34 

Total SC and ST-395 

.4.3 Referring to'the statements relating to the Staff Strength in the 
Khadi aDd Village Industries Commission in 1964 and 1982. respectively the 
Committee enquired why the total number of employees in Group 'C' had 
been reduced to 3054 hi 1982 as compared to 4406 employees in Group 'C' in 
1964. They wanted to ,know the ~ons of reduction of tbe staff in this 
cateaory. 
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,4.4 The reprcsent~~jve of the Ministry of Industry (Dcptt. of Industrial 
Developmcnt) explaincd tbat the reduction in staff was on account of the baD 
on recruitments, closing the activities of the Commission in three States namely 
Bihar, Gujarat and Tamil Nadu and thc decision that the State Boards should 
themselvcs carryon their activities. ' 

4.5 Refcrring to thc ban on recruitmcnt as onc of the reasons for sbort· 
fall in thc rcpresentation of Schedulcd Castes/Scheduled Tribes in Khadi and 
Village Industries Commission, the Committee enquired as to whcn ban on 
making recruitment was'introduced in thc Commission. Thc represcntative of 
the Khadi and Village Industrics Commission stated as undcr :-' 

""This ban was operated in general terms, not for Sctbedbled Castel 
Schduled Tribe only. Even now. wc cannot fill in vacancies. There 
are Government instructions in this reprd. It is for all catelories of 
posts." ' , 

4.6 When thc ComQJittce pointed out tbat in spite of the ban, some 
recruitmcnts werc still beina mltde in the Khadi and Village Industries Commis-
sion, thc represcntative of thc Commission. atated as uDdcr :-

"In a Commission. there are plan postS and noo-plan posh. If tbere 
are somc plan posts somc provision for thc posts is in-built in the 
scheme·itsclf. WC fill iD these vacancies. But we are not try ina to 
fill in more and more vacancies. It is a fact that much of a recruit-
ment lias not been donc from 1964 onwards." 
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4.8 The Committee drew the attention of the representative of the Khadi 
and Villiage Industries Commission to the foot-note given under the statement 
relating to the recruitments made during the last 3 years and pointed out that in 
Group 'C' some information ml\Y. be missing and some vacancies might have 
been filled up on an acting basis. The Committee desired the representative of 
the Khadi and Village Industries Commission to clarify about the· authenticity 
of the statement. In this connection. the representative of the Commission 
stated that the vacancies in Group cA' and Group 'B' posts are tilled up at the 
headquarters level. The witness stated that these marginal variations are 
because of the fact that some of the vacancies filled on acting basis have not been 
reflected in the statement: In reply to a question the witness stated that those 
vacancies were filled for a period of.six months in the first instance. The witness 
admitted that the principle of reservation will apply if a vacancy is filled for a 
period of 45 days. 

4.9 When the Committee pointed out that the Scheduled Caste/Scheduled 
Tribe employeel should get their due share in the Khadi and VilJage Industries 
Commission. the representative of the Commission stat~d that the fi8ures relat-
ing to the recruitment made dllring the lalt three years i.e. 1980, 1981 and 1982 
indicated that more or less the reserved quota had been filled up. 

4.10 Referring to tbe recruitment figures of 1980 in Group 'C', tbe 
Committee· pointed out that out of 45 vaca':lcies which were actuaJly filled. 26 
vacanciel were reserved for Scbeduled Castes and 11 for Scheduled Tribes. 
But against thOle reserved vacanciel only 8 Scb~duled Castes and 2 Scheduled 
Tribes were recruited in that year. The Committee enquired whether suitable 
Scheduled Castes/scheduled Tribes candidates were not available even for Group 
'CO postl_ 

4.11 Explaining the reasons for shortfull of Sche~uled Caste/Scheduled 
Tribe candidatel in various categories .of posts in the Commission. the 
repersentative of the Ministry of Industry (Department of Industrial Deve-
lopmeat) stated as under : - . 

'1n 1964 the cadre had a certain number .of Scheduled Caste and 
Scheduled Tribe people and a certain number of people other than 
Scheduled Castes and Scheduled Tribes. The base itself did not exp-

. pando Govemm~nt di~ not ban recruitment; Government only banned 
creation of posts. It il from the balO that you arc proqloting. Since 
the base did Dot expand. more Scheduled Calte/~cheduled Tribe 
people could not get to the base and they could Dot go up. Since the 
original base was so Itructured that we did not have enougb candi-
dates. lherewas a shortfull. It will take time to correct it." 

4.12 The Committee Doted that in Group 'C' • in 1981. there were 420 
vacancies while vacancies actually filled were 48 •. Similarly. is 1982, total 
Dumber of V&caDClOS were 256 but the vacancies a<:tually filled were 109. The 
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Committee enquired how in the light of the ban on recruitment those vacancies 
had occurred in 1981 and 1982. 

4.13 In this regard, tbe reprelODtative of the Khadi 'apad ViUage Indua-
tries Commission stated 81 under :-

"If you go through 1981 and 1982 there are more Dumber of vacau-
cies which have occurred and less Qumber of vacancies which have 
been filled up. Tbe reason is that tboup vacancies have beeD created, 
actually that was wha.t I was saying-we cannot fill. As far as embargo 
is concerned, it is on filling up of posts aDd it is not on creation of 
posts." 

4.14 ExplainiDg the reasons for shortfalls in various categories of .posts, 
tbe representative of the Ministry of IDdustry (Department of loduatrial Deve-
lopment) stat~ as uDder: - .' 

"The reason for shortfall is that,they are not getting adequate salary. 
When we are wanting qualified men, there are the baoks, there are 
other offices, and people come there. That is as far as Group "A' 
and 'B' arc cnncerned. As far as Group '0' is concerned there is 
no shortfall. The shortfall is in Group 'c' ooly." 

4.15 The Committee pointed ,out that as pet statement of the staft' stren-
gth in 1982 Scheduled Caste employees were short to the extent of 4.44% eveD 
iD Group "0' posts. ID this connection, the represcotative of MiDistry of in-
dustry (Department of Industrial DevelopmeDt) stated as under :-

"tf at all there il any shortfall, it is negligible. Possibly, tbere is DO 
shortfall. Even in the case of promotion, it is~. That takes into 
account the past also, pre-1964, when it was 'zero' or .1 or .2. It bas 
started climbing up." 

4.16 Referring to tbe figures relating to the recruitment made during the 
lut three years, the Committee observed that tbere wu a sbortfall of Sche-
duled Casts/Scheduled Tribe employees almost iD every Group in tbe Commis-
sion. In 1980 out of 6 posts reeerved for Scbeduled Caste in Group "0' only 3 
werefiIJed and in 1981 out of 5 vacancies -reserved for them ooly 2 Scbeduled 
Caste were appoinnted. 

4.17 The following remedial measures are stated to have been taken by 
the Kbadi and Villa,c IndllStries Commission to wipe out the shortfall :-

(I) The percentage of reservation 'was enhanced to the extent of 2S in 
, case of Scbeduled Castes and Scheduled Tribes in group 'C' posts 

and to tbe extent of 2S iD respe<:t of Scheduled CaJote only for group 
"O'posts, as an interim measure. 

(2) The Commiseion bas strictly foUowed the GovenrmeDt of India"s 



S. 
No. 

1. 

2. 
3. 

4. 
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instructions issued from time to time. AccordiDJly tho suideline 
were circulated to all tho lubordinate offices of the Commission. Each 
office of the Commission including the Control office, Bombay started 
O'Iaintaining the rosters aad the posts were reserved for Scheduled 
castes/Scheduled Tribes condidates proportionately according to the 
prescribed quota. 

(3) The Commission has also considered ~ucinllwaiviDS the period or 
experience required for the POlts under it which are reserved for Sche-
duledCaste/Scbeduled Tribe candidatel. It has been decided to 
appoint much of the candidates provided they agree to undergo the 
prescribed course of training on reasonable stipends. 

(4) Tbe Commission in its meeting held on 30.6.1981, decided tbat the 
candidates belonging to Scheduled castes/Scheduled Tribes, selected 
for appointment for posts under the Commission against selection 
and direct recruitment quotas by relaxation of presc.ribed eJ.perience 
may be given stipend as shown bereunder during the period of 
training :-

Category 

Director, Dy. Director, 
Asstt. Director and 
equivalent. 
Development Officer 
Assn. Development Ofticer 
and equivalent 
Supervisor-I, II &: III. 

Stipend 

Rs.500/-

Rs.400/-
R.I.300/-

Rs.200/-

Period of 
Traininl 

6 months 

1 year 
1 year 

I year 

4.lB The Committoe desired to know whether the Khadi and Village 
Industries Commission was prepared to make special recruitment to fill up the 
backlog of reserved vacaacies. The repenentative of the Commiuion stated u 
under :-

"Tbere is a backlog. We bave already lone on record saying that 
there is a backlog. We have also admitted that special recruitment 
bas not taken place. Now, with this position we in .the Commission' 
will first try to make up this backing in the vacancies yet to occur 
on the basis of the 50% reservation to be made for the Sche-
duled Castes aDd Scheduled Tribes in Group C and D. And 
if tbat is not possible, wo shall surely consider special l'CCruitmODt 
inJGroup ·C'." . 
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4.19 Tbe Committee nolethat tbe relenatlon orden were made applicable 
toIl!.adi and Vmage ladustrles Commission in 1964. The Itatement reilltiDI to the 
Italf strengtb in 1964 Indicates tbat tbere were 5139 employees in tbe Comml • 
• sion out uf wblcb U4 ,belonged to Scheduled Castes and Scbeduled Tribes. Tbe 
ltatement ladlcating the staff atrengtb as 00 ~1.3.198110dicatel tbat the teptal 
number of employees in Kbadi and VUlaie Indullries Comltlilllliioo ",al 4,635 .. 
of whicb Scbeduled Caste aod Scheduled Tribe employees were ooly 395. Darlag, 
endence wben the Committee enquired wby tbe total oumber of employees io 
Group 'C' had beeu reduced 1030.54 in 1982 as cOlilpared to 4406 In 1964, tbe 
representati,e of the Ministry of Indu!!try lDepartment uf Industrial Deyelopmeat) 
had stated tbat this was on account of ban on recruitments, dosing tbe activities 
of the Commission in tbree States, namely Bihar, Gujarat aDd TamllDadu aDd 
tbe decision tbat tbe State Boards sbould themsel,es carryon tbeir adlylties. Sub-
seqneotly, tbe representative of the Department of Industrial De,elopmeot correc· 
ted his statemeot by sayllig that "Government did not baD recrultmeDt; Govera· 
ment only baRned creation of posts." 10 tbls coonectlon, tbe representati,e of 
Kbadi aod Village Industries Commis'llua stated categorically tbat "as far u , 
embargo Is concerned, It 15011 Iilling up of posts aad it is not on creation of po .... " 

From the above contradictory .tatements made by tbe represeotatl,e of tbe 
Ministry aod of tbe Commissloo the Committee can draw only one conciu.loa tIIat 
the coDcerned autboritles haYe 00 clear grasp as to why tilere bave been consllteot 
shortfalls fa tbe recrultmeat of Scbedaled Castes and Scheduled Tribe. 10 tbe 
Commi~sJon. The Comlaltlce Deed bardly .'re!s that If tIM: Kbldl IIDd VIIIlI' 
Industries Commission was sincere in their efforts to recruit Scheduled C.sta aDd 
Scbedaled Tribes accordlllg to the reSerYatioll pollc)' laid dowa by tbe Centr.1 Go-
vernment tbere Is no reason why there sbould be shortfalls Iii ,.rlous categories or 
posts. 

1be .tatement sh01\lol the recrait~ent made darlog tbe ,.e .... 1980, 1981 
aad 1981lodicates tbllt the tofal number 01 Y.clUlcie. were always mucb more tbaa 
tile Bomber of vacancies actually Oiled. The represeotatl,e of the COlO._loa 
explaloed tbIa variation by sarlng tb.t some 01 the vacaoele. bad been 811ed 
"on Acting buls" wblch bad Dot beeo reflected in the Itatement. The repreaenfa-
ti,e 01 the CommlssJoD allO admlued tbat the-prlnclple 01 reservatloa wa •• "Uea-
ble If the vacancy was lor a period of 4.5 d.ys ,or more. In the .. dreulDltlnea, 
the Committee are at • loss to understand bow the Commlnlon wal 8111., up 
posts OD "actlng'ba.ls" from year to year with tbe result tluat tbe recrultmeot 8aa. 
rea lor 1980, 1981 and 1981 do not Indicate a true picture. The Committee, there-
fore, cooclude tbat tbe data given in the Itatement Is not reliable and a clear pie-
tore r.ardlaa the recruitments mlde In each eroup Is nof a,allable evea wllb tile 
Iliadl aad VUlage Industriel ComlDluloa. This coaelusion of Ibe Cummhtee leta 
aecessary aupport from the footnote gi,en In the Ita'emnt relating to tbe recruit-
meat. for the years 1980 to 1981. Tbe footnote Itate. 'hat "some Infor.atlOil 
818, .tilt be miuing and some vacalldes ml\tht h.ve been tUled on actior ... 
The element ofrcscrtlltion Oiled therein Is,aot .'allable." These worda are re,eal· 
.. aad bldicate tile aetaaI .. te of alf.1n of the work Inc of tile Klladl ... Vlllale 
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IDdultrles Commission. Tbe Committee feel surprised that tbl. orgaulsation "bleb 
b ••• large nllmber of regional omces and Is eaterlng to tbe Deeu of tbe b.Ddloom 
seetor in almo,t aU !ltates should be so mismanaged tbat autbeDtic data regarding 
their o"n employees i!l not available "itb tbe beadquarter of tbe Commission. 

The Committee would like to be apprised as to how far tbe remedial mease-
r. proposed to be taken by the Kbadl and Village Industries Commission bile 
sutceeded lu clearing the backlog In aU categories of posts. 

4.10 The Committee recommend that the Kbadl and Village Industries 
Comml.lon sbould go into tbe question of unattractive payscnles of tbelr em,loyres 
v.a-vls otber organisations and try to Improve the pay·scales wberever tbey con-
sider It Deeessary to do so. 

4.11 The Committee recommend tbat-tbe Commission shonld make serious 
ell'orts to remOTe the shortfalls In Group 'C' and 'D' posts for wblch tbere appears 
to be no dearth of Scheduled Caste and Scheduled Tribe candidates. In order to 
remove tbe shortfalls 50% of aU fresh vacancies should be Oiled by Scbeduled 
Caste and Scbeduled Tribe candidates till such time the backlog is cleared. In 
ease tbls procedure does not help to wipe Ollt the sbortfalts, tbe CommiliSlon mlgbt 
consider to make special recruItment to Group 'C' posts exclusively for Scbeduled 
Castel and Scheduled Tribes. 

B. In-service Training 

4.22 During evidence the representative ('If the Khadi and Village Indus-
tries Commission informed the Committee that in Kbadi and Village Industries' 
Commission no special arrangements had been made for giving in-service train-
ing to the Scheduled Castes and Scheduled Tribes but they were given this train-
ing a10ngwith the employees belonging to othel' Communities. The witness added 
that OI1ly these candidates who were on probation were given such a train ins 
and some of the selected candidates were from the Com miss ion and some from 
outside. 

4.23 When the Committee enquired whether there was any proposal' to 
introduce such a training programme in the Commission in the near future. the 
representative of the Commission stated that the Commission is considering to 
introduce separate in-service training programme for Scheduled Caste/Scheduled 
Tribe employees. The witness assured the Committee that the Commission will 
follow the government instructions in this regard. 

4.24 The Committee note tbat In Khadl and Villa~e Industrlel Commlssioa 
the selected candldat"s ,.,'0 are on probation are giveD iD·servl~e training. Ho"ever. 
no special arrangements hne been made for giving fn·service tralnidg to the Sche-
duled Caste/Scheduled Tribe employees but tbey are given fbls traiaing aloDI"lt. 
otber employees. The represenvatlve of tbe Commission stated dariag nldeace 
that the Commission was considering to' iotrocluce separate in·service training pro-
gramme for Scheduled Caste/Scheduled Tribe employees. He assured the Com-
mittee tbat tbey "Ill folio" the directions of the GoYerament ia this reprd. 1'ht! 
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Committee Deed hardly stress that the aim of the io-serviee tralololls to bring 
Scheduled Castes and Scheduled Tribes candidates upto the required Itandard. The 
Committee, therefore, renommeod dlat In-'1ervlce training scheme for Scheduled 
Caste and and Schedoled tribe employees should be introduced forthwith. 

The Committee also recommend that pre-promotiop training prolrammes 
.hould be .rrangedror the beneftt of Scheduled C.'Ile/Scbeduled Tribe employees, 
wbo are.eliglble for promotloo prior to tbe boldlng of "ritten tesl.IO 8. to im-
prove their chances of selection. 



CHAPTER V 

FACILITIES PROVIDED FOR THE ECONOMIC DEVELOPMENT 
OF SCHEDVLED CASTES AND SCHEDULED TRIBES 

A. ObjeCtives 

5.1 The Government of India has accorded an important place to Khadi 
and Village Industries programmes in the overall economic development of the 
country froin the views point of employment generation in I1Jral areas. The 
Industrial Policy. announced in July 1980, inter alia, stated that "tbe Govern-
ment is determined to promote such a form of Industrialisation in the country 
as can generate economic viability in tbe villages. Promotion of suitable indus-
tries in rural areas will be accelerated to generate higber employment and higher 
per capita income for the villagers in the country without \iisturbing the ecolo-
gical balance. Handlooms, Handicrafts, Khadi and other Village Industries wiJl 
receive grealer attention to achieve a fastel' rate of growth in the villages". In 
the Statement on Textile Policy, announced by the Government in March. 1981, 
it was stated that ~'the Government is committed to encourage prod~ction of 
textiles- and textile products in the Khadi Sector. Considering its large employ-
ment potential. it would be tbe endeavour of the Government to make the pro-
ducts of this sector more compctitivc and of better quality.'; Tbe New 20-Point 
Economic Programme, announced by the Prime Minister, in January 1982, also 
includes some items which have a close bearing on the development of Khadi 
and Village Industr~es activitle~. in particular (a) stren'gthening and expanding 
coverage of Integrated Rural Development and National Rural Employment 
Programme. (b) accelerating programme for the Development of Scbeduled 
Castes and Scheduled Tribes, (c) vigorous implementation of Afforestation, 
Social and Farm Forestry and the development of Bio-Gas and otber alternative 
energy !lources .. (d) acceleration of Welfare Programme for women and cJ!ildrcn, 
Nutrition Programme for pregnant women~ nursing mothers and children, spe-
cially in the tribal, bill and backward areas and ~) Liberalisation of Investment 
Procedure and streamlining of industrial" policies to ebsure timely completion of 
projects, all facilities to 'handicrafts. handlooms, small and village industries to 
grow and to update technolo~y. ' 

5.2 The activities of the Khadi and Village)ndustries Commission are 
carried out through two organisations. piz. State K.hadi and Village Industries 
Boards and the VoluDtary Organisations to whom the Commission provides 
financial assistance. 

S.3 The Committee were informed in a note that though the Scheduled 
Caste aDd Scheduled Tribe constitute 'about-22i% of the population, the deve-
lopment programmes of the Khadi and Village Industries Commission have 
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enabled tbem to have a sbare of about 21% in the Khadl and V!lfage Industries 
Commission Sector's total employment opportunities. 

5.4 During the )'f'ar ]981-82 Khadi and Village Industries Commission 
started 5 Regional Offices in the North East viz. Mi7.oram, Meghalaya. Manipur, 
Nagaland & Arunachal Pradesh. For accelerating development of dep;J.rtmental 
activities by opening new Khadi Gramodyog Bbavan~ and Khadi &. Village 
Industries production units, tbe Khadi and Village Industries Comlnission's 
departmental activitie, are being continued through 14 Regiond Offices with a 
net \'Iork of about 133 Centres and sub·centres. 

S.STbe efforts ofthe Khadi and Village IAduslries Commission for tllP 
development or Khadi and Village Industries in these areas are, hampered by 
various constraints sucb asinaccessabjJjty, lack Qf transport and prorer com-
munication facilities. Nevertheless thl'se efforts have brought about improve-
ment in. the life st~les of local population particularly the women folk. 

B. FJuDcl81 asslstaDee to IDstitatloos aad lodlvldual ArtisaDs 

5.6 It has been stated that Khadi and Village Industries Commission has 
been extending financial assistance in the form of grant under Integrated Deve-
lopment Programme to the Societies and Institufions mostly working in Weaker 
Section Areas engaged in introdUCing Khadi & Village Industries Units, particu-
larly in the areas where hardly any Khadi a~d/or village industries activities had 
been initiated or where such activities had not even been heard or known to tbe 
local people. The main purpose in .Jiving a grant of Rs. 40,000/- during a con-
tinuous period of 7 years on a tapering scale per lOP block to an institution, is 
to bear initially tbe cost of establishment of certain technical siaff till such time 
the Khadi and Village Industries Units start generating economy within a rea-
sonable period of 7 years and then achieve self-sufficiency to maintaill the sarpe 
staff Cor Curther development. 

5.7 Apart from financing the technical staff per lOP Block of an Institu-
tion or a Society working in the Weaker Section Area. it has been made Jl pre-
condition to identiCy the local Scheduled Caste/Scheduled Tribe artisans particu-
larly Cobblers, Tanners, Shoe-makers. Fibre Matting. Bamboo Matting, poners 
etc. and to supply them improved tools and equipments on 7~% ~rant and 25% 
loan basis and also to make arrangements for regular supply of raw·m~terials 
under individual finaocing schemes. As many a\l 67 Institutions were aSlisted 
under lOP involying 102 lOP Blocks in 1981-82. 

The Kbadi and Village Industries Commission has also decided to extend 
financial usistancc to individual Scheduled Caste/Scheduled Tribe artisans 00 
Liberalised basis· (75% grant and 25% loan) even tbough tbey are outside the 
Weaker Section Areas. if they form a Society nf Scheduled Ca.te/Schedul~ 
Tribe artisan I or if they are working as individual altisans in • CitY{Town or a 
Village to be sponsored by local Institutions/Societies and State Boards, the 
monitoring system that would be required at various levels in order to safeguard 
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the interests of the individual Scheduled Caste/Scheduled Tribe artisans as well 
as the Kb.adi an(t VilJag~ lodustries Commission is being thought of. 

Regarding rate of interest charged on loans given for Khadi and Village 
Industries it has been stated in a note that Khadi loans are interest free. In the 
case of Village Industries 4% interest is charged on all loans disbursed with 
effect from 1.4.1974. Whenever, the loans are raised from bankS under Khadi 
·and Village Industries Commission's interest subsidy scheme. the instilutions 
are required to bear 4% rate of interest. The difference between the lending rate 
of bankS and 4 percent is subsidised by Khadi and Village Iudustries Commi· 
ssion. This is admissible for both' Capital expenditure and Working Capital 
loans, and for both Khadi and Village Industries. 

5.10 The Khad~ and Village Industries Commission was having a conti· 
nuous dialogue with the Reserve Bank of India in tbe matter of reduction of 
the rate of interest for the Kbadi and Village Industries Sector. As a result, 
during the yeu 1981-82 Reserve Bank of India notified to aJl the commercial 
banks that the borrowing agencies coming under the Khadi and Village Industrie 
sector are to be treated as belonging to Priority Sector and tha( advances gran-
ted them are to be cbarged at a standard rate of interest at ··13.5 per cent from 
lst July, 1981. This concessioDal rate of interest would be applicable only to 
working capital loans. ' 

5.11 As regards the assistance to new units, Khadi and Village Iadustriee 
Commission in its Annual Plan for 1984·85 bas proposed to set up the following 
units:- I 

Sl. No. 

1 
I. ItHADI 

Industry 

2 

( i) Cotton K.hadi 

(ii) Woollen Khadi 

(iii) Mllalin Khadi 

._-----------
Equlpmerll . 1984-85 

-~-----.---------
3 4 

1. Six spindle new model cbarkba 
sets of 25 charkhas. 

700 

2. Twelve spindle new model Chao 300 
rkha sets of 25 charkbas. 

3. Pot Charkhas (Number) 150 
4. Poly Vastra Charkha sets (of 25 50 

Charkhas). 

Improved woollen charkba .sets 
(of 20 char~has) 
Muslin Charkha sets (of So cbAr· 
khas) ~ 

,90 

158 

D. VILLAGE INDUSTRIFS 
( i) Processing of Cereals AUa Chakki 6,740 

&: Pulses Dhenki 200 .::=::-----:-:---:-=-=---_--=..:::..::..:...._-----....... _-_ .... _.-----_. 
_·Siace reduced to 12.5 per cent w.e.f.l.4.1983. 

... 



(ii) Ghani Oil 
(iii) Beekeeping 

(iv) Village Pottery 
(v) Fibre, 

(vi) Gobar Gas 

.. 
·Estimated 
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3 
Power Ghani 
Improved Bee Hives 
Honey Extractors 
Shaila Wheels· 
Ban making Machines 
Batara Charkhas 
Rope making Machines 
Raspador Machines 
Gas Plants 

4 

3,000 
55,575 
3,860 
4,510 

570' 
290 

6S 
15 

40,000 

5.12 Regarding the 'Liberalised Pattern of Assistance' being provided to 
the Scheduled Casle!Scheduled Tribe artisan!! the representative of the Khadi 
and Village Industries Commission stated during evidence that tbis system of 
a~sistanc! has been introduced for Scheduled Castes/Tribes and other weaker 
~ections. Under this scheme the artisans are given assistance for purchasiag 
improved tools and equipments on 75% grant and 25% loan basis. The wilaeu 
stated that no fixed percentage ~as been prescribed for ,the Scbeduled Castel 
Scheduled Tribe artisans. 

5.13 The artisans which are selected by tbe Khadi and ViUage Industries 
Commission under tbe scheme are given funds on the basis of 75% grant and 
25% loan. These artisans are owners of their own trades: The second method 
of providing a<jsistance to the artisans is through tbe cooperative societies formed 
.bya few artisans of a village engag:j, in a particular trade. The paltern of 
a,sistance provided to these cooperatives is also the same namely 75% grantaad 
25% loan. No .person i'l taken from outside so that the village artisans are not' 
treated as hlbourers. In Khadi and Village Industries institutions out.ide the 
Tribal Development Blocks there are no labourers. The Spinners and Weaver. 
are appointed on contract ba~is. They are sup,plied with the Char.kha and raw 
material so that they work at least for 8 hours a day. 

5.14 "As a matter of policy during 1981-82 the Khadi and Village Indus-
tries Commission took the decision to extend its Iiberalised pattern of assistance, 
in addition to the areas where they are now operating, 10 the institutions, whicb 
may be located in the areu other than those specified by the Khadi and Village 
Industries Commhsion for the purpose of providing employment mainly to 
Persons belonging to Schedulej Ca'ltes and Scheduled Tribes. 

5.15 Regarding the programmes started by the Commission for the bene-
fit of the individuab, tho replesentative of the Commi~sion informed the Commi-
ttee during evidence that one of I h: program~es started by the Khadi & Village 
~nduslries Commission for the benefit of Scheduled Castes & Scheduled fribea 
is 'Infensive Development Programme.' Under this programme loans are given 
to the individuals. The rules provide that under the programme Scheduled 
Caste/Scheduled Tribe persoll, should be given prefereDce. It bas been clearl, 
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mentioned in the rules that more and more Scheduled Caste/Scheduled Tribe 
persons should be covered under the programme. Another progra~me for indi-
viduals' benefit is the 'Integrated Rural Development Programme: This progra-
mme will be implemented from next year and it is hoped that the targets which 
have been fixed will.be achieved. 

5.16' When the Committee enquired 'how the Integrated Rural Develop-
ment Programme would be implemented, the representative of th~ Khadi and 
ViUage IndustriC(s ~ommission informed the Committee during evidence that the 
programmes of Khadi will be implementer! by tbe institutions of tbe Commission 
whereas the 'programmes relating to village mdustries will be implemented 
through the State Khadi boards and other institutions. In this connection, the 
Chairman of tbe Khadi and Village Industries Commission stated as under :-. 

"You know our Khadi programme is generally implemented mainly 
directly throug~ listed. institutions. EVen from Gandhiji's time so 
many institutions were: registered and they were mostly registered 
under the Societies Registration Act, 1860. In fact the powers we can 
exercise under that Act are very very limited. We can at the most say 
·that we will not give any funds to you. But that will to a certain extent 
be counter productive. That means a lot of amount may have to be 
given to them so that the Khadi programme is implemented throup 
institutions which have been registered under the Charitable Institu-
tions Act or the Societie'l Registra~ion Act. 

As far as Village Industries are concerned, it. is executed through v.ri-
ou~ State Board~. The Stale Boards implement through tbeir own 
institutions including charitable jnstitutions-mai!'Jy through co-ope-
rative Institutions. As Car as these instil\1tions and other tbings are 
cenceroed, we do not have the coercive power. We can onlyadviie 
them. That is the position. 

This question of enforcing reservation and otber things we can only 
do it through our directly listed institutions. In fact we have been 
trying to do that also by ·persuasion." 

5.17 The Committee wanted td know tbe role of the District Industries 
Centres regarding implementation of the various programmes. In this connec-
tion, the Chairman Kbadi and Village Indu~tries Commission stated as.under :-

"In fact, we are trying to coordinate our programmes with various 
block authorities as welt as collectors. We get into touch with the 
collectors. And it is through the machinery, i.e •• through the imple-
mentation Committee that we impJementit. 'Thilt is how we propose 
to implement our I.R.D. Programmes. We have 200 blacks whick 
we have already selected. And anothel' 300 bJoclc!l will be selected. 
in addition. In these blocks we will try to implement the programmes 
in coordinati011 with the district authorities_' Tn Bijapur we have got 
a ComrnHtee presided over by the Collector as also-the representatives 
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of the Institutions, khadi Commission and Khadi Boards. We try to 
help the individuals like that. In Chittal Durg also we have a Com-
mittee like that. We are now trying to implement a,1l these pro-
grammes through the level machinery." 

Annual Report of Khadi and Village Industries CODlmission for 1981-82 
states that the Khadi and Viilage Industries Commission took a review of the 
financing of its directly aided khadi-institutions and framed the following revi-
sed policy guidelines : 

(i) Punds may be released in respect of the eligibility for additional pro-
gramme only_ . 

(ii) All the problematic io.stitutioos might be provided 100 per cent of tbe 
sanctioned amount'by the Khadi and Village Industries Commis~ion directly out 
of its own fund!! during 1981-82 as they may not be able to raise loaos from the 
banks. 

(iii) Small institutions whose production or sales-retail sales plus wbolesale 
sales-whichever is more (Cotton, Silk, Woollen, and Muslin Khadi) aagregated 
to not more than Rs. 10 lakhs, might be provided 100 per cent of tbe eligibility 
for additional programme by the Khadi and Village Industries Commission 
from its owo funds, as t6ey would also find it difficult to raise loans from bankl. 

Ov) The institutions whose productioQ or sales-retail sales plus wholesale 
lales-whichever is more (Cotton, Woollen, Silk and MusIin'Khadi) aggregated 
to more than Rs. 10 lakhs but less than Rs. SO lalch' might be provided 80 per 
ceot of the eligibility for the additional programme by the Kbadi and Villaae 
Industries Industries Commission from itl own funds and for tbe remainin. 20 
per cent, interest subsidy eligibility certificates might be issued to the inltitutioDt 
to enable them to borrow funds from the banks. 

(v) Institutions whose production or sales-retail lales plul wholesale 
sales-whichever is more (Cotton, Woollen, Silk and MUllin Khadi) aggregated 
to more than Rs. SO lakhs . might ordinarily have to obtain 100 per cent of the 
eligibility for additional programme from the nationalised banks. However, in 
exceptional cases, if any institution cannot evail of bank financo for one reason 
or the othor, their case would be considered separately;. . 

(vi) The capital expeJlditure loan requirement in respect ofsbeds, ,OdOWDI 
and other instruments, except charkhas, might be provided by the Khadi and 
Viilago Industrios Commission from its own funds. 

(vii) In tho case of capital expenditure loan in respect of NMC setl, the 
iostitutions might be provided Khadi and Village Industries Commission'l (und, 
for 2 out of every 3 NMC sets sanctioned and for one out of 3 sDch sets .-nc-
tioned, the institutions may be asked to avail of funds under I.R.D. proaramme. 
In case I.R.D. funds were not made available to institutioul their total pro8f8-
mme would stanc:l "dllc;od to that extent. 



5.18 toans given by Khadi and ViIlag.! Industries Commission to socie-
ties, institutions and 1Itllte Boards which were outstanding as on 31.3.1982 
amounted to Rs. 308.48 crores. The following Table indicates the position of 
outstanding loans for Khadi and Village Industries :-

S. No .• Item Kbadi V.1. Total 
(Rs. in ~rores) 

--_._----
(i) Working capital 163.87 HI.OO 244.87 
(ii) Capital Expenditure 21.21 40.86 f.2.07 
(iii) Share capital 0.25 1.29 1.54 

Total 185.33 123.15 308.48 

, 

5 19 The Committee note that GOl'ernmedt of India bas accorded an • 
Important p'ace to Khadl and Village Industries Programmes in the onrall ecooo- " 
mlc developll1ent of the collntry from the l'lewpolnt of employment generation In tile 
rural areas. The actll'ltles of the Khadl and Village Industries CommlssloD are 
earried' out through two orgaDlsatlons 'viz. State Itbadt aDd Vmage Industries 
Boards and'the Vo.luntary Organisations to wbom the Commission provides Onan-
el.1 assistance. ~ , 

Khadl aDd Villale IDdustries CommlllloD exteads financial assistance in tbe 
form of gl'a1ltunder Integrated Development Programme to the socletiel aad 
Institutions mostly working III tbe Weaker Section Areas eDgaged In Introducing .od 
Khadl aJld Village Industries. The amouDt of grant II Rs. 40,000 durlDg a conti· '," 
aaODS period of 7 years on a tapering scale per IDP block to an InstltatloD for 
bearing theloltlal cost of establishment of certain tecbnlcal .taft' tlU tbe Khadl 
and Vmage industries anlts become economically "iable. 

As recanls the Onandal a.lstanee to individual artis_DB, the Commlttee are 
Informed that under uLiberaUsed Pattera of Assistance" ladll'idail Artisans are 
gl\'en ')5% grant and 25% loan for purchaslog Improved tooll aDd equlpmenta. 
Under this sch6me there Is, however, 110 fixed percentage for giving fiDaacial 
_staace to Scheduled Castel Scheduled Tribe Artisans. 

Tbe Committee recommend that some minimum percentage of fiuanela. 
assistance should be reserved for Scheduled Caste/Scheduled Tribe artlsaos. 

5.20 The Committee feel surprised that ao monitoring Iystelll bas been 
. e'ol,ed 10 far by tbe Kbadl and ViUage Industries COllUDlssioo to safeguard the 
laterests of Scheduled Caste/SCheduled Tribe artisans. The Committee recommend 
that tbe Commission should Introduce a monitoring Iystem to look after tbe Inter- --I 
eats of Scheduled Caste/Scheduled Tribe artisans botbfor "hadi aad Villa&e 
lad.trles. 

5.21 The Committee were Informed dadng evidence that "a.other pro-
Iramme for individual's beoeOt ia the Integrated RaralDeyelopmeat procramme 

---
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which wiD' be Implemented from Dext year." The CommJttee need bardly It NIl 
tbat Inlegrated l{ural DenlopmeDt Pro&ramme is Dot a Dew programme. The 
'drious employment "eoeratlng programmes which come within ,the sphere of 
activity of IChadl aDd Village Industries CommiSliI~)D should have proper Iinka,H 

[' witb I.R.D.P. Uolessthis ill Clone, it will be dlf6cult to monitor whether the lIame 
perIOD or group of personl are getting the beneftts uoder more thaD Olle 

scheme. 

On the question of resenatlon for Scheduled Ca~tts and Scheduled Tribes 
In Village Industries Sector. the Commltlee were Informed durlnl e,'dence that 
,Dl8ge Indllstries are being managed through the State Boards wblch Implement 
the programmes throngb their own institutions including Cooperatl" Inslltulionl. 
AI far as these insiitutl~nll are Concerned. Khlldl aud Village Industries Comml •• ,oa 

• cannot havt a coercive power to implement the res.rvatlon policy. The Committee 
, feel that as tbe fuods are pronded by the Khadl 8nd Village Industries CommlssJoa 

to the State Boards, there ii, no rea.on. wfly they should not assert in geltlag due 
sbare for Scbedul~d Castts/Scheduled Tribes In various programmes being uDder-
taken by (he State Board. 

,On the role of tbe District JndUstrles CeDtres for implemC'nfiag the Khadl 
aad Village Jadustrles Proarammes, the Chairman. Khadl and VIDage Jadastrlel 
Commissloa informed the Committee during endence that "we are trying to 

> coordinate our progralDmtlS with various block authorities as ,,'ell a. Colltctors. 
W,ewill try to implement the prugrAmme In coordination with tbl' District Alltho-
rltles." The Commitlee reel that while It is necessary to collrdiaate the .. pro-
grammes with the District Authorities, It will be too much to expect that the 
Collector. can play. pradomiaaat rote in making·'tbese programmes saccel&fal. 
The Committee, therefore, recommend tb:u Khadl and Village Industries Com ... • 
aioa abonld strengthen their 0190 machinery lor tbe implemeatafloa of Khadl 
aod Village Indusfrles programmes in tbe rural area •. The Committee need 

l hardly stress that too nlUch dependence on Dlsltrict Autborlties will DOt bring 
~ 'aboot the desired results. As the funds are provided by the Commluloa, to the 
, State Boards and otber lru.titutioDs they must evolve a proper maebluuy to over-
lee the implementation of th~se programmes. 

5.22 'the Committee note that as on 31.3.1982 Rs. 308.48 crores were 
ovtstandiag loana gl,en by tbe Kbadl aDd ViDllle laduatri'es Commluion to .ode-
ties, institutions and State Boar~.. Such a buge amount remalalng o.Shodlna 

~lHIfinntl the Committee"s conclasloD lbat Kbadi aDd VWage Industria Com ..... 
lloa has (aUed to set up au adequate monitorial .y*m for Ihadl and Vlu..e 

. Iadutrles. The Committee feel thllt unless the recovery poIItio. Is Improved aDd 
tile loa .. are repaid to the Commluloa by the COIlceroed I .. tltatlon In time, ade· 
"ftte 'nods would not be anilable ror recycling. The Committee, thererore,' 
recommend that suitable remedial step' aould be taken by tile Commlslloa to 
"'ro .. the recovery of loaDS rrom the State Board. as well a! other lastltat_ 
eoac:erned. ' 
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C. DeyeJopmeat of Kbadi 

5.23 It has been stated that during 1981-82. the Khadi and ViIlage 
Industries prolrammes were implemented by 26 State Boards. 1,039 registered 
institutions and 29,072 cooperatives. Tbe production of Kbadi registered an 
increase of about 6 per cent quantitatively from 91.01 million metres in 1980-81 
to 96.42 million metres during the year. In terms 'of value, the increase was 
from Rs. 106.85 crores to Rs. 123.40 crores or by 15 per cent. The content of 
fllIl time employment was 4.29 lakhs or abollt 34 per cent of tbe total. The 
major contl'ibuting States in production were Uttar Pradesh and Tamil Nadu 
which had a combined quantitative share of about 44 per cent. Under Cotten 
Kbadi. the maximum production of 23.85 million metres valued at Rs. 23.38 
crores was from Uttar Pradesh followed by Tamil Nadu with 15.50 million 
metres valiled at Rs. 17.65 crores. Rajasthan -continued to account for a 

I major share of 32 per cent or Wollen Khadl production with 2.80 million 
metres valued at Rs. 8.14 crores. IntSilk Kbadi West Bengal contributed the 
laraest share of 1.73_million metres (56 per cent) valued at Rs. 6,19 crores. 
The sales were of the order of Rs. 120.95 crores dudoS the year as asainst 
R •• 110.31 crores in 1980-81. In the total employment opportunities provided 
under Kbadi 10.22lakhs were under Cotton Khadi, 1.92 lakhs under Wollen 

-Khadi and 0.59 lakh under Silk Khadi. Their total earnings moved up from 
RI. 52.61 crores in 1980-81 to Rs. 61.05 crores in 1981-82. The per capita 
earnings registered a rise from Rs. 436 to' Rs. 480. The share of Scheduled 
Castes and Scheduled Tribes in the total employment opportunities providec1 
under Khadi was estimated at 1.27 lakhs or 10 per cent and 0.12 lakh or one 
per cent respectively. 

5.24 As on 31.3.1982 there were 1114 registered institutions engaged in pro-
duction and sale of Khadi. Out of them 494 institutions were directly financed 
by the Commission and 620 institutions were undor the control of state 
Khadi Boards. The following information relating to the value of production 
of Khadi. out put of khadi number of persons employed part-time and full-time. 
total earnings from Khadi and per capita gross value of production during the 
years 19S0-81, 1981-82 and 1982-83 has been furnished to the Committee: 

1980-81 1981-82 . 1982-83 

(i) Production 
(ij) Qty. 91.01 96.42 107.91 

(Million Sq. Mtrs) 
Value (Rs. crores) 106.85 123.40 143.40 

(iii) Employment Oath 
petaons Full-time 3.95 4.29 4.,0 
Part-time 8.11 8.44 9.11 

12.06 12.73 13.61 
(provi&lonal) 
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(iv) Total EarD'iD,s S2.61 6J.05 68.36 
(Rs. crores) 

(v) Per capita net 1480.00 1636.00 J650.33 
(Disbursement (RI.) 

(y.i) Per capita Gross 886 969 1054 
value of produc-
tions (Rs.) 

S.2S The per capita earnings (full-time and part· time together) of artisans 
in Khadi during 19dO·81. 1981-82 and 1982-83 is Rs.436. Rs. 480 and 
Rs. S02 per annum respectively. 

S.26 The Kbadi and .Village Industries Commisdon has !xen USiD, 
several improved techniques and toots of production in the field of Khadi, 
and as a Deseult not only the qualilY and durability of yarn has improved, but 
also the· productivity and earning capacity of workers. Some of the improved 
techniques and tools in usc arc as under : 

(i) Ambae Charkhas with' 4 spindles incorporatin, the modern princi-
ple of ring frame ,spinning have replaced tradilional haDd spiDDiDS. 
The new model charkhas of 6 spindles and 12 spindles have increued 
the productivity of the spinners upto 16 and 40 hanks per day 
(working for 8 hours). Usc of electricity. in the pre·spinning proces-
ses has improved the quality of silver" The ring frame spinnins 
techDique has also beeD introduced for production of finc yarn of 
100 and above as also for spinning wollen yarQ •. Besides, the pOl 
cbarkhas have been devel~pcd for spinnins coadc yarD. AU thoae 
types of charkhas have hisher productivity as compared to Lhe old 
charkhas. 

(ii) Khadi and Villasc Industries Commission has developed improved 
loom for weavi,DS and has introduced ccrtain accessories for improv-
ins tlie texture of woven cloth. Pedal-operated semi-automatic looms 
have been developed, which have a productive capacity of 12 to IS 
mctres per day. Besides, improved techniques such as hank Iizio, 
aod 10Dg warps, are beioS used. 

S.27 DurioS evidencc the Committee pointed Ollt that in the Dame 0{ 
Khadi, spurious Khadi was being sold in the market which affecled the sale ot' 
kbadi. They wanted to know about the action takeD by the Khadi and VjJJ-
asc Industries CommisaioD asainat those per.ons who were selliD, .purious 
khadi. The representative of the Khadi and ViIlale Industries Commission 
atated that some attempt were made in the past to stop the sale of spurious 
khadi iD the market but sO far these auempta have not aSlumed any positive 
or practical shfpc. Tho witDess admitted that if the spurious khadi is removed 
from the market, the sale of khadi wJU be promoted further. 

S.28 The representative oC the Commiuion stated tbat tbe Kbadi and 
ViDaac Industries CommissioD tcCOpilcs only ,~bat Khadi which is produced 
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by tbe institutions certified by the Commission, He stated that 'Khadi' has 
been defined in the Khadi and Village Industries Commission Act 1956. The 
Witness explained tbe word 'Khadi' I&S uude)' ; 

"The only difference is Khadi produced by cetrified institutions and 
other institutions are different. Any cloth whi~h is hand-spuD or 
'band-woven, eithrr cotten, wollrn or silk is khadi. Otherwise there 
is a provision tbat kbadi produced by certified institutions sbould 
be specified, for some purposes. Again -so far as the Khadi and 
Village Industries Commisson is concerned, it defines Khadi as 

hand spun or band-woven cloth." -

5.29 In reply to a question whether there was any proposal to amend 
tb. Khadi and Village Industries Commission Act to ensure the genuineness 
of the production of Khadi, the representative of the Mini&uy oflndurstries 
(Deptt. of,Industrial Development) stated as under: 

"This is the first time tbat I have come to know about this problem, 
My first reaction is that the trade mark, ID terms of khadi as such, 
I am not certain whether you clln take a parth.:ular trade mark for 
sucb a wide product, Because it is a' product, unless the trade mark 
of the particular product is mentioned differenty, it may not be pro-
per to use it as a trade mark' -

S.30 Tbe Committee are surprised to note that Khadi and Village Indus-
tries Commis.ion could not take any eft'ective steps to stop the sal~ of 'spurious 
Klladl'. Tile casu~qess willi whicb tbls problem was dealt with is reflected In tbe 
reply glvel durillg evidence, by the representative of Khadl and Village Industries 
COlDmls~lon tbat some aUempts were made in the past to stop the sale of sparlous 
kbadl in the market. But so far these attelDpts ha'e not assumed any positive 
or practical shape. . -

The representative' of tbe COlDmilSion adlDltted that If spurious khadl wu 
removed from the market, tbe sale of thadl produced by their institatioDS woald 
10 ap. Tbe Co.nmlttee need hardly emphasise that the parity of Khadi is essential 
and IDU.t be lDalntalned to enlisl the faUb of the clIstomers and waren of khadl. 
M sach, Go,erllment mllbt cOlllllder If It Is feasible to issue a trade Mark 'nadl' 
for the cloth produced by iostltatloDS controlled and aided by n.dI aud VUlale 
Ind1iltrles CommlssloD. 

Tbe Committee further recommend that Khadi and Village' Industria 
C9mmilSlon Act may be amended, if Decessary, foa: the purpose of s'opplAl the 
sale of suparious nadi wblcb hu Dot been produced from hand span y.... • 

D. Development of VOIaie Indastrles 

5.31 The Committee have been informed in a noted from t.he Ministry 
of Industry tbat the total number of Co-operative Societjes engaged in Village 
Industries exchlding K.hadi is 11.316, out of which 11,063 societies are financed 
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by the State Kbadi and VlIIase Industries Boards and 253 societies are fioan-
ced by tlie Co.mrnilsion. There are few cooperative locieties with membership 
of Scheduled caste/Scheduled Tribe only functioning in the Khadi and Vi'age 
Industries sector. ' 

5.32 Some of the Khadi and Village Industries activities like Village 
Leather, Cane &. Bamboo, Fibre, Collection of NBQ ,Seeds, Forest Based Indus-
tries, Beekeeping, Tussar Silk Khadi etc. directly benefit Scheduled Castsl 
Scheduled Tribes in large measure. During 1981-82 the share of Scheduled 
Caste and Scheduled Tribe in the total ~hadi and Village Industries employ. 
ment was 27 percent as against their share of 22} per cent in India'. popu-
lation. It is proposed to raise this percentage to 36 per cent by 1984·85. 

5.33 The following statement indicates the total number of registered 
institutions and co-operative engaged in the Khadi and Village Industrie. 
sector, total grants given to them, the total value of production, total earnings 
and the percentage share in employment of Scheduled Castes and Scheduled 
Tribes during 1981·82:- • 
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5.34 According to the Annual Report, 1981-82 of the Khadi and 
Village IDdustries Commission, the productioD of Village Industries products 
registered a rise of about 20 per cent to Rs. 542.37 crores from Rs. 451.24 
crores in 1980·81, Among the Village Industries which had a sizeable share 
in the overall production, mention can be made of Ghani oil (Rs. 112.87 
crores), Gur and Khandsari (Rs. 82.59 crores). Village Leather (Rs. 65.41 
crores). Carpentry and Blacksmithy (Rs. 56.90 crores). Processing ·of Cereals 
&: Pulses Industry (Rs. 36.41 crores) and Village Pottery (Rs. 33.53 crores). 
These Industries had·a combined share of 72 per cent of the total Village 
Industries production.· In quantitative productioD too there wall an increasing 

. trend in the case of Ghani oil. Gur and Khandsari. Hand Made Paper and 
Beekeeping. More than fifty per cent of the village Industries prod~ction was 
shared by Uttar Pradesh. Tamil Nadu, Maharashtra and Gujarat. 

S.35 The Annual Report. 1981-82 sta~ t~at the sales of Village Indus-
tries also kept pace with production and were of the order of Rs. 573.30 
crores as against Rs. 476.47 crores i~ the previous year. the employmeDt 
opportunities provided under Village Industries programme reached the level 

. of 19 69 lakh persons of which more than 35 per cent were fu]] time workers. 
Their total earnings amounted to Rs. 129.16 crores. The per capita earnings 
showed a rise of 17 per cent to RI. 656 Crom Rs.560 in 1980-81 while the 
per capita productivity increased by )0 per cent to Rs. 2.754 from Rs.2.493. 
The share or Scheduled Castes and Scheduled Tribes iD the total employment 
under Village Industries was estimated at 2.045 lakhs and 4.69 lakbs respectively. , 

5.36 The Committee were informed that the per capita earnings (full-
time and pa(t-time together) of artisans in Village Industries during 1980-81, 
1981-82 and 1982-83 is Rs. 560. Rs. 656 and Rs. 730 per annum, respectively. 

5.37 Most of the employment is part-time .. For example in 1981-82, 
65% workers in Villa.ge Industries were part-time. 

5.38 Largely, the development. of village industry depends upon the 
availability of raw material for proCessing. existence of traditional skills, 
local demand and suitable infrastructure in the form of orga,nisation: 
The Commission is seized of the situation that at tbe moment per capita 
earoings of the artisans are not very satisfactory. To ensure better earnings 
the Commission is bringing in Dew tools and technology to have betterproduc-

• tio D and thereby better earnings. ' 

5.39 According to tbe data fural8becl to the Committee, in Khadi Sector 
the .pereeotale share or Scbeduled Ca.tes aod Scheduled Tribes in employmeat 
Is 10% aDd 1 % respectlvel),. The Committee flod tbat taklDg Into ac:eount the 
total employmeot geDerated by Khadl aDd Village Iaclustrles the perceotage share 
of SclIedulecl Castes aDd Sclaeduled Tribes comes to 11 & 15 respectively. In 'flew 
of the fact that Scheduled Caste. comprise 15% (wblcb Is douWe tbe poPDlation 
of Sc:beduled Trlbes wbo cODstitute 7t% of tbe populatioD), tbeir sharelD the 
total employmeat generated In Kbadl aDd Vllage IDdusbies Sector is vel)' low. 
TIle Comalttee, i¥refore, ncomlUnd dlat Khldl aad Vmage ladlllltries Comml· 
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_on' should make concerted efforts to pro~ideeDlploymeat to Scheduled 
Castes ill iodustrles like Gbaol DB. Cottage Match, Aluminium uteDsl1s ud 
Polyv~tra with a ~lew to increase their share In the total employmeat leoerated 
in Kbacll and VUlage Industries SectOR. 

E. T ........ g ProgrlUlUlleS 
5.40 (\ statement showing the number of traiDing centres started for 

giving training for the programmes coming under Khadi (Cotton), WooUen 
(Kbadi). Silk (Khadi), Polyvastra, Integrated Development Programme, Marke-
ting and management Courses and their locations in various parts of the 
country is given below :-

1. Arunachal Pradesh 
2. Nagaland 
3. Assam. 
4~ West Bengal' 
5. Orissa 
6. Bihar 
7. Ut~ Pradesh 
8. Madhya Pradesh 
9. Rajasthan 

10. Haryana 
11.· Maharashtra 

r 12. KarDataka 
13. Tamilnadu 
14. Kerala 
15. Delhi 
16. Andhra Pradesh 

1 ,Centre 
1 Centre 
1 Centre, 
3 Centres 
2 Centrea 
3 Centres 
9 Centrds 
4 Centres 
3 Centres 
2 Centres 
6 Centres 
3 Centres 
4 Centres 
5 Centres 
2 Centres 
1 Centre 

5.41 The duration of the various Training Courses under the purview 
of Training Directorates is given in the following table :-

Training Course 

I. Khodl (Cation) 
1. Khadi Karyakarta 
2. Sahayak Khadi Karyakarta 
3. Katai Karyakarta 
4. Bunai Karyakarta' 
5. Muslin Khadi Karyakarta 
6. New Weavers Course 
7. Design Weaving 
Short Term Courses 
1. 6 Spindle New Model Cbarkha 

Refresher Course 
2. Weaving Superviser 

Duration 

2 

10 months 
6 months 
6 mODths 
6 months 

10 month. 
.12 months 

6 month. 

2 month. 
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3. Weaving (Weaviog) Artisan 2i months 
4. Scutcher and Garding 2 months 
S. Muslin Refresher Coune (Weaving) 4 months 
6. Muslin Refresher Course (Spinning) 2 months 
7. 12· Spindle NMC Refresher Course 2 months 

II. Khadl (Wool/on) 
1. Woollen Karyakarta 10 months 
2. Woollen Karya1carta (Spinning) 2 months 

condensed Course , 
3. Woollen Karyakarta (Weaving) 2 months 

Condensed COurse , 
4. Wool Knitting HosierY Course IS months 
S. New Weavers Course 12 months 

III. KJuJdI (Silk) 
Silk Spinning 8£ Weaving Course 12 montht • 

IV. Polywutra 
Polyvutra Spinning Course 6 months 

V. DJllillg Bleaching cl Printing 
1. Course in Textile Chemistry 14 months 

Short Term COWle/s 
1. Dyeing-Bleaching 3 months 

VI Mistry 
1. Mistry Karyakarta Course 10 months 

VII. Integrated Dereloprnen, Programme 
1. Area OrpDisers Course 8 months 
2. Refresher Course 2 months 

VDI. Marketing 
1. Marbling A.ssistant Course 

(i) Long Term Cou.rse 6 months 
(ti) Refresher Course Ii month 

IX. VII"'ge Intlustrles 
1. V.I. Karyakarta 13 months 

X. MatI4gement Cours,/s 
1. Integrated Management 2 months 
2. Production Management 2 months 
3. Marketing Management 1 month 
4. Financial Management 2 months 
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5. Marketing Assistants 6 months 
6. Marketing A.sistant's Refresher Course Ii months 
7. Orientation course in accounts audit 1 lDonth 

supervision and inspection 

.,. 8 Teacher'. Training Course 3 months 

5.42 The number of persoDs trained in various kinds of trainins pro-
gramme. in Khadi sector during 198()'81, 1981·82 and 1982·83 is as under :-

Trades 1980-81 1981-82 1982-83 

I. Cotton Khadi 508 575 740, 

2. Woollen tbadi 86 77 71 

3. Silk Khadi 10 9 
4. V~I. Karyakarta 20 62 20 ,. Marketing Asmtant 

Regular & Refresher 
Training 40 55 SO 

6. Dyeing, Bleaching and 
Printinl 15 ,11 IS 

7. Miltry Karyakarta IS 21 19 

8. N.M.C. Refresber Course 102 104 60 

9. Muslin Spinning Refresher 
Course 28 26 23 

10. Area Organiser 23 17 14 

11. Organiser training course 
for K.G.N.M. Trust 10 

·12. Training in Pashmina Wool 11 

13. ManaJCIDent Training " Composite and production "~ 
,-y' 

management. 10 58 2 

14. Trysem 51 49 

IS. Special Training Programme 88 

16. Poly Vulra Traininl 13 

17. Artisan Training ia 
137 Ydla. Industries 

,78 1067 1301 
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~.43 The following'tableindicates, the number of persons trained in the 
Village Industries Sector during 1978-79. 1979-80 and 1980-81 :-

---_. 
S. No. Industry 1978·79 1979·80 1980-81 

1. Processing of Cereals 89 91 80 
Pulses 

2. Ghani Oil 4~3 708 193 
. 3. Village Leather 95 120 64 

4. Cottage Match 50 475 ,302 
5. Manufacture of canegur and 

Khandsari 140 197 87 
. 6. Palmgur making and other 

palm products 3976 1310 1088 
7. Non-edible oils and lOaps 103 102 72 
8 Handmade paper . 51 64 74 

9. Beekeeping 132 367 34 
10. Village Pottery 157 170 34 
11. Fibre 120 160 367 . 
12. Lime Manufacturing 104 125 200 
13. Gobar (Methane) gas 322 170 69 
14. Carpentry & Blacksmithy 
15. Collection of forest plants 

& fruits for medicinal purp0lles 
16. SheJiac 
17. MI:nufacture of gums & resins 
18. Manufllcture of Katha 
19~ Fruit & Vegetable Processing 2 2 

& preservatictn 
20. Bamboo & Cane work 
21. Manufacture of household 

aluminium utensils 
Total: 5792 4061 2790 

5.44 ?he Committee have been informed in a note that there is not 
reservation of seats for Sclleduled Castes/Scheduled Tribes in • the various 'train-
ing courses started by the KV.IC. It has been stated that no special facilities 
are provided to the Scheduled Caste/Scheduled Tribe trainees during the 
period of training. The Scheduled Caste/Scheduled Tribe ttainees as well as 
peral candidates enjoy the same facilities. 

5.45 The following information in respect of Scheduled Castes/Scheduled 
Tribes who were given training in Khadi sector durin, 1980-81 and 1981-82 
1982·83 has been furnished to the Committee :-
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Year S.C. S.T. ---
199o.S1· 48 33 
1981-82 116 32 
1982-83 48 33 

Total: 212 98 

SA6 It has been stated that in the case of ViUage Industries, the fiJUrel 
regarding Scheduled Castes/Scheduled Tribes who were trianed, are not avail-
able. However, such training programmes are by and larg6 intended for personl 
below the proverty line. During 1980-81,7567 beneficiaries, in 1981-82, 17325 
bencficiaries and in 1982-83, 25000 bencficiaries Eestimated) were trained. 

5.47 When asked whether there was aQY proposal in the KVIC that 
\ 

persons belonging to Scheduled Caste/Scheduled Tribe community should be 
selected aJ;ld given training in setting upVIIIage Industries, the! Chairman of 
the Commission stated as under ;- ' 

"As far as our programmes are concerned-tbe'Khadi and' V'iJIage 
Industries Programmes are concerned-the assistance to tho Scbe-
duled Caste and Scheduled Tribe is inbuiU in our proJ1'&lDmel 
itself. We have given employment to about 40 million and odd 
people by tbe end of 6th plan. It codi to 27% in 80 far as Scheduled 
Castes and Schcduled Tribes are coocerned. This il more or Jess in 
accordanc:c with the proportion of the population of the cODDtry, 
there is no difficulty in that. Our programme il to gift employmcnt 
to Scheduled Caste/Schcdu'lcd 'Tribe that is inherently built jnto it. 
We a{c now uying to have special schcmes, und"r tbe All-India 
Poverty Programmes. for tbe Scheduled Castes/Scheduled tribe •• 
Some of our industries, you would be pleased to k now. are m'nased 
by thc Schcduled Caste~ and Scheduled Tribes. Take for iostance 
the leather int:lustry. ]00% of the artisans thcre are the Scbeduled 
Caste/Scheduled Tribe. In the sced collection programme-non-
edible seeds programmes, 100% of the people are manned by the 
Scheduled Caste/Schcduled Tribe, with regard to Bamboo allo tbe 

, positioD is the sa~." 

5.48 When the Committee enquired why in the field of Khadi and 
Village Industrics trained persons froJD Scheduled Caste/Scheduled Tribe 
Communitywe~ not available, the Cbair~an. KVIC stated as under:-

"We will make a deliberate attempt to train people beloo, to the 
Scheduled Caste and Scheduled Tribe community so that, they may 
be involved in tbis programme. Tn the supervisory progamme also 
we will take deliberate action."_ 
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5.49 The Committee note tbat KhBdl and VOIaie Indastrles Commllllon 
have arranged several training Pl'Olrammes both In Kbadl and Village Industria 
seetors. The Committee feel unbappy tbat in tbese training programma tber • 
.. no reservation of seats for Scbeduled Castes and 'Scbedualed Tribes. The 

, ; Committee allO feel surprised tbat tbe Schedaled Caste and Scheduled Tribe 
persons wbo are taken In these training coarses are not provided any spedal 
facUlties. Tbe Committee note tbat dUriDg the years 1980·81,1981-81 aDd 
1981-83 3146 perIODS were given tralDiDg In Kbadi sector out of wblcb only 212 
were Sebedaled Castes aDd 98 Scbeduled Tribes. Asked about Dumber of Scheduled 
Ca.te. and Scbeduled Tribes wbo recei,ed training In the Villa.. IndUltria 
Sector, the Committee wulnformed that no separtedata for Scheduled Castes and 
Scheduled Tribes was available. Tbe Cbalrman of tbe CommluloD had stated 
dUriDg evidence tbattbey bad gl,en employment to about 40 million people by the 
end of the Slxtb Five Year PJan and 17 per cent of tbe total emplo),meDt gener .. ed 
bad gODe to Schedaled Cute aDd Scbednled Tribes. From the data made .,allabli 
to tile Committee regarding training given to Schedaled Cut~ aDd Scbedaled 
Tribes 1n 'Kbadi Sector, tbe Committee do not agree with tbe viewl of the 
Chairmaa of the Khadi and Village ladastrles Commission lbat 17% of the 
employment opportunities 'have gone to Scbeduled Cuta and Scheduled TrIbes. 

The Committee rec~lIlmend that certain percentage of seats shoald be 
reserved for Scheduled Cute/Schedaled TrIbe perlOns In various training counel 
both1n Dadl and Village Industries sector.. 'Correct data relatlnl to the DUBlber 
of Schedaled Ca.te1Scheduled Tribe perlOnaln these sector. shoald be maiDtained 
b)' the Commission. The· Schedaled Cute/Scheduled Tribe perIODS wbo are 
selected for training sbould receive special attention with a view to impro,e their 
techDlcai skUIs aad remove deficiencies, If any. 

", . 
5.50 Tbe Committee would like to be lDformed aboat the steps taken by the 

Co .......... oa to lItreamUDe the proc:edal'fl for selection of traiDees In Kbadl aDd 
Vmale Industries Sectors and for reserving a fixed quota for tbese CODUDIIDltia. 

F. Programmes ia HUI, Border and Weaker Section Areas 

';.51 The main aim of the Khadi and Village Industries Commission'S 
depanmental programme in the Hill, Border, Tribal and Weaker Section Areas 
is to improve the socio-economic conditions of the people living in these areas 
by creating employment opportunities and improving their levels of skills and 
earning by improving their quality of products. Wherever, necessary training 
is imparted in the various techniques and usage of the improved tools and equip-
ments. 

5.52 The Report on Village and Cottage Industries of March, 1981 given 
by National Committee on the Development of Backward Areas states "that 
JC.hadi and Village Industries Commission schemes for weaker sections are 
implemented through its departmental programmes, recognised agencies like 
Tribal Development Corporations. Institutions and co-operatives on its direct 
list and through State Khadi and Village Iadustries Boards aad IDstitution. 
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aided by them. Khadi and Village Industries also extends the beDefit or 
liberaliBed pattern of assistance to the selected hill. border area" tribal blocks 
Scheduled Castes and tribes population, nomadic tribes. denotified tribes. refu-
gees from East Bengal and to leprosy patients' etc. Jnmany of these areas, the 
activities of Khadi and Village Industries Commission were initiated tbrough the 
operation of stores. The network of these lito res made available the goods of 
Khadi and Village Industries Commissi()O at various consumer points. This was 
followed by the provision of improved tools and equipment along with trainiDi 
programme§, by service activities such as procurement ,of raw materials, repairs 
of tools & equipment~, collection of finished goods and supplying tbem to various 
consumer points, and by a productioll programme for certain selected areas. 
Khadi and Village Industries Commission undertook the supply of raw wool to ' 
remote' areas p,od thus helped in reviving spinning and weaving .'ctivities in the 
border areas which had declined on account of the stoppage of raw wool from 
Tibet. Compared to otlier fl.reas the patterns of Kbadi and Village Industries 
Commission assistance bave been more liberal in backward areas". 

5.53 In reply to a question regarding activities of the Khadi and Village 
Industries Commission in the Tribal areas, the Committ~ have been informed 
that the departmental production and sale activities are being 'conducted in the 
tribal areas of Bastar in M.P., at Kohima, and Mokehung in Nagaland, Apr-
tala in Tripura at 3 places . in Sunderbrns and Silvassa in Dadra and Napr 
Haveli. 

5.54 Asked whether the Commission has been successfUl in amelioratina 
the economic c:;onditions of Scheduled Tribes by improving tbeir skills in their 
traditional crafts and pro viding them -employment opportunities, the Committee 
have been informed that so far no survey.;pr a§~essment has been made in this 
regard. The Commission, has, however, done y~oman service to the Scheduled 
Tribes by providing them better wages for collection of seeds and otber (oreat 
production an~ further in improving their skills in Bambo and cane craft, weav-
ing fibre industry, bee-keeping etc. 

S.S:; As regards marketing of KVIC products, it has been stated tbat 
marketing has never been a problem because of the local demand. The 
goods produced. by the people living in these areas are based on local 
Deeds and a's such in some cases demand is more than what they produce. In 
some cases, pa;ticulrarly in the (.'a~e of yarn, the KVle's production Unitl 
have been regularly purchasing yarn and supplying cotton to them after regis-
tering tb,eir",ames on permancot basis. 

S.56 In reply to a further question, the Committee have ~n ~f~rmed 
that tbere is no problem of exploitatioll by middlemen in markenng tlieir pro-
ducts as all such individual artisans, once financed by the K VIC, have been 
dealing with the institutions, State Boards and the Regional Offices of the KYle 
and DOt with the middlemen. 

" 
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5.57 The Committee feel surprised that no survey or assessment has been 
made by nadi and Village IndllStries Commission regarding economic conditions 
of Scheduled Tribes and the extent to whicb Impro't'ement bas been made In their 
skills ia crafts as also in getting emploYlDeot opportunities la tribal areas. 

The Committee recommend that Khadi and Village Industries commissioo 
should carry oat a SUrfey In the Hill & Tribal Areas of the country to assess tbe 
Impact of tbeir programmes on the socio-ecoaomic conditions or the Tribal people. 
The committee strongly feel that ia tbe absence of such a survey Khadi aod 
Village Industries Commis5ion cannot devise suitable programlDes for implelDenta-
tioa during the Seventh Plao period. 

NEW DELHI; 

August 13,1984 
Sravana 22. 19J5 (S). 

A.C. DAS, 
Chairman. 

Committee on the Welfare of 
Scheduled Casles and Scheduled Tribes. 



APPENDIX I 

(Vide Para 1.10) 

1. Beekeeping. 
2. Cottage Match. Manufacture of Fire workl and Agarbattis. 
3. Cottage PO.ttery Industry. 
4. Cottage Soap Industry. 
S. Flaying. curing and tanning of hides and skins and ancillary ibdultriea 

connected with tbe same and cottage leather industry. 
6. Ghani Oil Industry. 
7. Handmade paper. 
8. Manufacture of Canegur and Khandsari. 
9. Palmgur making and other palm products industry. 

10. Processing, packaging and marketing of cereals, pulses, spices, condi· 
ments, masalas etc. 

II. MaDufacture and use of manure and methane gas from cowduDI aDd 
other waste products (such as ftesh of dead animals. night soil etc.) 

12. Lime stone. lime shell and other lime products. 
13. Manufacture of shellac. 
14. Collection of Forest plaots and fruits for medicinal purposes. 
15. Fruit and Vegetable processing. preservation and canning including 

pickles. 
16. Bamboo and Cane work. 
17. Blacksmithy. 
18. Carpentry. 
19. Fibre otber than coiro 
20. Manufacture of household utenlils in aluminium. 
21. Manufacture ofKatba. 
22. Manufacture of gums and resins. 
23. Manufacture of Lokvastra . 
. '24. Manufacture of Polyvastra. 
25. Processing of maize and ragi. 
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APPENDIX U 

(Vide para 2.1S ofRC'port) 

,KHADI AND VILLAGE INDUSTRIES COMMISSION 
.' Irla Road, Vile Patle (West), Bombay-56 

No. Adm-II/SCST /83 22nd Sept. 1983 

OFFICE ORDER No. 1299 

SUBJIlCT: Selting up of SC/ST Cel/- appoi,.,ment of Liaison Officer-regarding •. , 

In modification of circular No. Adm-IJ/SC/ST/2 dated the 31st August 
1982, Shri J. L. Meena, Director (Fibre) is, hereby, nominated as 'Liaison 
Officer for work relating to representation of Scheduled Chtes and Scheduled 
Tribes' under the Commission. The functions ofShri Meena in this respect will 
be the same as that are specified in Chapter IS of the Brochure on reservation 
of Scheduled Casles and Scheduled Tribes in Service. For furtber details of the 
fu.nclions of ths Liaison Officer, copies of Government orders appearing under' 
the aforesaid chapter 15 in the Brochure' may·be referred to. 

2. It has also been decided to set up a SC/&T Cell in the Commission. 
The Ceu will be responsible for ensuring enforcement of Govt. orders on reser· 
vation hi services 'and posts under the Commission. The cell will work under 
the charge and control of the Liaison Officer. 

3. Shri J. L. Meena will attend to these duties and functions in addition 
to those which are being prescntlyattended to ~y him as Director (Fibre). 

4. These orders shall come into force with immediate eft'ect. 

Sd/-
Chief Executive Officer 

1. All heads of Deptt/offices under the Commission in :>utside Bombay. 
2. All sections in the Central Office. 
3. Shri S. B. Goel. Dy. Secretary, DepU. of Industrial Development, 

Udyog Bavan, New Delhi. 
4. Shri B, V. L. Prasad Rao, Under Secretary. Deptt. of Industrial Deve-

lopment, Udyog Bhavan, Ministry of Industry, Ne~ Delhi" 
S. Shri D. C; Pande, Chief Legislative Committee Officer, Lok Sabha 

Secretariat (SCST. CELL) Parli!lment House, AnQcxe. New-Delhi. 
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APPENDIX..:m 

(Vide Para 4 of Introduction) 
, \ 

Summary 0/ CQnelusiolls/ Recommendations contained in the Report 

---.,-----------------_.----_._--.. 

S1. No. Referencc to para 
No. in the Report 

Summary of Conclusions! 
Recommendations 

123 

1. 1.19 Section 4 of the Khadi and Village Industries Commi-
Slion I,\ct provides that the Commission shall consist of 
not less than three and not more than five members appoin-
ted by the Central Government, one of.them being nomina-
ted by the Central Government, to be the Chairman there 
of, aDd the members may be either wlaoJc. time or part-
time as the Central Govemmoot may direct. 

Tbe present Commiuioo cODsi~ts of 3 Members only 
even though the membership can go upto five. 

The Committee Dote tbat as many .as 25 {Khadi and 
Village industries have been entrusted to the Kbadi aud 
Village Industries Commission (1I1de Appendix I) for im-
plemeJ;lting various developmental programmes. 

The Committee feel that tbe volume of work of the 
Commission has increased enormously. AccordinaJ,V, the 
membCrship of the Commission also needs to be .trea,-
tbcned. The Committee, therefore, recommend tbat the 
membersbip of the Kbadi and Village Industrie. Commit-
sion should be increased from tbree to five . 

• 
The Committee are 8urpriICd to Dote that Done of the 

members of the prescnt Khadi aud Villaae Indu,trin 
Commission belong' to SCbedulcd CastefScheduJed Tribe 
Community. The Committee Deed hatlfiy ',treo tbat tbe 
economic developmeat of Scheduled CU&cIaud Scbeduled 
Tribel is a commOD objecti\'e both of State Governments 
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as well as of tbe Central Government. With tbis end in 
view, as also to safeguard their interests in tbe Commi-
IIlioD, the Committee recommend tbat at least one member 
from Scheduled Caste/Sclieduled Tribe community should 
invariably be included as a member of tbe Kbadi and 
Village Industries Commission. 

Tbe Committee note tbat under section 16 of the Khadi 
and Village Industries Commission Act, 1956 the Comis-
sion is bound to follow the directions issued by the Cent-
ral Government from ti\De'to time. Tbe Committee were 
informed during evidence tbat Government had no autho-
rity to issue directions to the Khadi and Village rndustries 
Commission regarding implementation of reservation 
orders. They were empowered to issue directions to the 
Commission in relation to its programmes only. 

The Committ~e cannot but express tbeir surprise and 
displeasure on tbe above information. Kbadi and Village 
Industries Commission Act came into force in 1956. It is 
rather strange that officers concerned in tbe -Ministry of 
industry were nvt aware of the loopholes in tbe aforesaid 
Act in so far a&-the implementation of resel"£ed orders is 
concerned. Any lacuna in this regard sbould bave been 
plugged 10Dg back by bringing forward an amendment to 
tbe Act. The Committee find it difficult to accept the plea 
tbat a presidential directive wbich is issued in the case of 
Public Undertakings is not contemplated in the case of a 
Statutory Corporation. The Committee suggest that 
Ministry of Industry should obtain tbe opinion of the 
Ministry of Law 'as to whether a Presidential directive can 
be issued to a Statutory Corporation for implementing the 
reaervatioD policy . of the Government.' Tbe Committee 
recommend that in case it is not feasible. to issue a Presi-
dential Directive to Khadi and Village Industries Commis-
sion for implementing the reservation orders then Govern-

,',' ment should immediately amend the Khadi and Village 
Indusuies Commission Act, 1956 and make a specific 
provision therein for im{llemeDting tbe orders relating to 
reserYBtions for Scheduled Castes and Scheduled Tribes in 
services. 
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The Committee that note at present the Ministry of Jndus-
try is monitoring the implementation of reservation orden 
relating to t'1C posts carrying a pay scale of more tban 
RI. 1200 per month only in the Khadi and Village 
Industries Commission. The Committee were iflformed 
duriog evidence that the Ministry had no arrangements 
for mooitoring the implementation of reservation orders 
in Khadi and Village Industries Commission for thea. 
posts below Rs. 1200/-. 

The Committee are not satisfied with tbe preleDe 
monitoring system of the Ministry of Industry and they 
recommend that all posts in Groups, A, B, C and D 
should be covered by tbe monitoring system of the MiDis-
try of 1 ndustry. The Committee need hardly stress tbat 
tbe Scheduled Castes and Scbeduletl Tribes Dormally 
enter service in the lower posts where there is preKntly no 
monitoring arrangement. The Committee feel that even 
though the primary responsibility of implementing tho 
reservation policy lies on the Kbadi and Village Industries 
Commission yet the Ministry of Industry cannot absolve 
itself of the responsibility of seeing that the posts rner-

- ved for Scheduled Castes and Scheduled Tribes at the lower 
levels are actually filled by candidates belongin. to tbese 
commuDities. 

The Committee note that Khadi and Villa.e Indultriel 
Commisllion introduced reservation for Scheduled Cute 
and Scheduled Tribe in servicel on 6.10.1964. However. 
tbe commission set up a cell for looking after theinterestl 
of Scheduled Caste and Scheduled Tribe only OD 
22.9.1983. A liaison officer was also appointed by the 
CommissioD in September. 1983. 

T~ Committee feel surprised that the CommislioD took 
abo",t 20 years to set up a cell and to appoiDt a Liaison 
Officer to watch the implementation of tbe reservatioo 
orders. This only sbows that all along the Co_lDmiuion 
had shown leant respect to the re.ervation policy. Only 
when tbis Commiltf:e decided to examine the Commil.ion 
and a questionnaire was sent to them on 22.6.1983 tbey 
decided to ~et up a Cell aod appointed a Liai&oD OIDCltr 
as a face saving device. 

~ ~~·~~.~a~"----__ .~'_.~.2~D __ .~~"~'~'_, ____ --~ __ ----.... ____ ~ .. _------
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The Committee wpuld like to be apprised as to 
why Government instructions iri regard to the appoint-
ment of a Liaison Officer and for setti Dg up a ~ell had 
been grossly violated by the Commission. 

\ 
5 3.~ The Committee note 'that in Khadi and Villagelndulitries 

Commission the vacancies are filled up in 3 ways i.e. 
by direct recruitment, by promotion and by the method 
of selection. Except for the po"t ofsuperintendent, the 
vacancies are filled up 50% by promotion, 25% by 
selection and 25%' by direct recruitment. In the 
case of Superintendents, 50% pOsts arc filled by promo-
tion and 50% by selection. The Committee feel that tfie 
main reason for the poor representation of S~heduled 
Castes/Scheduled Tribes in this organisation is the faulty' 
method of recruitment. The Committee need hardly 
stress tbat if direct recruitment quota is higher'particul-
arly in Group 'C' posts then the intalee of S~heduled 
Castes and Scheduled Tribes can certainly be much more 
tban it is at present. The Committee therefore recommend 
that the whole recruitment procedure'in Khadi and 
Village Industries Commission should be reviewed and 
the direct recruitment.quota particularly in Group C and 
o post should be increased 80 that more and more 
Scheduled Castes and "Scheduled Tribes can be recruit-
ed in the services of KVIC. 

6 3.13 The Committee note that some concessions/relaxations 
are given to Scheduled Caste/Scheduled Tribe candidatea 
at the time of recruitment in Kbadi and ViJ1age Industries 
Commission. The Committee however feel surprised that 
tbese relaxations in age; experience and educational quali-
fications etc. are Mt specified in the advertisement issued 
in the newspapers. The Committee need hardly stress 
that these concession/relaxations hav~ DO meaning unless 
these are brought to the notice of tht; Scheduled Castel 
Scheduled Tribe applicants by precisely mentioning them 
in the advertisements which are issued in the varioul news-

. paperS. 

The Committee therefore,.stress that while issuing cir-
culars/advertisements in newspapers for fiUing up tbe 
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vacancies or while sending requisitions to the employment 
excbanges, the concession/relaxations available to Scbe-
duled Caste/Scheduled Tribe candidates should be speci-
fically mentioned. 

Tbe Committeo also find that Kbadi aud ViJlap 
Industries Commission is an All-India orsanisation and 
they are operating in various parts of the conntr,. The 
Committee therefore recommend tbat Kbadi ud Villa,e 
Industries· Commission should bring out a small brochure 
mentioning therein the detailed procedure fonowed for 
makins recruitment to various categories of posts both 
in tile Central office and in the States. In tbat brochure , 
the relaxations/concessions/available to Scheduled Castesl 
Scheduled Tribes both in direet recrUitment and promo-

~ tion sbould be precisely mentioned. Copies of these bro-
chures should be available to the pubUc throulh Com-
mission's offices in various Statel. 

the Committee have no doubt that these brochures will 
help in achieving uniformity in the recruitment of std' 
for the Commission in various States. 

7 3.24 The Committee are conccroed to note that Kbadi aud 
Village Industries Commission is not foJlowin, Govern-
ment instructions in resard to the implementation of reser-
vation orders in promotions. The data furnished to the 
Committee regarding promotions made during the yean 
1980-82 is not only confusing but utterly unreliable. Tho 
statement indicates that there was no promotion in Group 
A in 1980 but in 1981 there were 23 promotions in Group 
A. Again in 1983 there was only one promotioD 01 a 
penon belonging to Scheduled Cute category. 

The representative of the Commiuion admitted 
during evidence that· as far as Group C i. concerned the 
picture is not clear not only with regard to Scheduled 
Caste and Scbeduled. Tribes mervation roster but even 
with respect to the entire fillinl in of the v&Canciea. The 
Committee cannot but express their displeasure at the 
unsatisfactory state of afFairs in t~ K.hadi aud Villa,., 
Industries Commission in so far as promotions to various 

~~~--~E.~== __ ----"-j-.-------------------------------
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categories of p~sts is' concern~d. The Committee' cannot 
accept the plea taken by the representative of the Com-

. mission tbat since there is shortage of officers ,in feeder 
cadres adequate number of Scheduled Castes and Schedu-
led Tribes could not be promoted during the years 1980-82. 

The Committee can draw only ODe conclusion that 
the C!=ntral office of, the KVle at Bombay is not exer-
cjsing proper control on their State Offices and there is 
no proper feedback to the Central Office from tbe States 
Offices in regard to the promotions made particularly ia 
Group 'C', ' . 

The Committee therefore recommend that the whole 
promotion policy for the Central Officc of the Khadi 
and'Village Industries Commission !,S well as for their 
State Units should be reviewed and lIear-cut guidelines 
should be laid down in relard to the' promotions to be 
made in various categories of posts. The Committee 
would 1ike that a new and correct statement indicating the 

.. promotions made in group A. Band C during the years 
1980.83 should be furnished to the Committee (or their 
information. 

3 3.25 The Committee are concerned' to note that the orders 
of the Government that 25% of the vacancies accruing in 
the grade of Peons will be reserved for being filled by 
transfer of sweepers, farrashes, chowkidars etc who have 
I'ut in. minimum ,of 5 years service even though they 
may not be posses •• g minimum educational qualifications 
prescribed 'for direct recruitment to tbe posts arc Dot 
bejng followed by the Commission. The committee would 
like 'to be apprised if these inltructions have now been 
implemented by the Commission 10 that eligible Sche-
duled Castes/Scheduled Tribes peilons who are working 
as sweepers are ablorbed agiinlt the POlt of peons so 
that they get elevated. in their social ,lItatus. 

9. 3.36 The Committee note that there is a Services SeJcction 
Board in' the Khadi and Village Industries CommissioD. 
Besides. there are Departmental Selection Committees for 
selecting candidates for lower posts. It was stated durin, 
evidence that with the re-constitution of tbe Commission 
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the Services SelectioD Board is allO reconstituted. The 
present Board was constituted in 1anuary. 1984. At present 
there are 4 members on this Board but nODe of them 
~Iong to Scheduled Caste/Scheduled Tribe community. 

;1. Hewever, the Committee were informed during evidence 
that the Commission has decided to have one Scheduled 
CUte representative all tbe fifth member of the Bo~rd. 
The perso'n whose name is being ·considered for appoint-
ment on the Board is at present Secretary, Railway Service 
Commission, Bombay and tbe Commission .has alrc'ady 
sought the concurrence' of the Ministry of Railways 
(Railway Board) in this regard. Tbe CO/Dmittee were 
furtber iDforrlled that the formal appointment orders will" 
be issued only after his Dame iii cleared by the Ministry 
of Railways. Tbe Cpmmittee are surprised to note that 
in the past no Scheduled Caste/Scheduled Tribe member 
had been appointed on the services Selection Board of 
Khadi and Village.I'lidustries Commission. The Committee 
firmly believe tbat the name of the Secretary, Railway 
Service Commission, Bombay wah considered for inc.lu~ion 
in the Services Selection Board only after the Committee 
took up the subject for examination. The Committee 
recommend that a Scheduled Caste or Scheduled Tribe 
officer should invariably be included in tbe Services 
·Seiection Board and in Staff Selection Committees of the 
Kbadi and Village industries Commission so a8 to ID8tii 
confidence'in the Scheduled Caste/Scbedlded Tribe candi-
dates and employtes. The Committee wonld like that 
Kbadi and Village Industries Commission should issue 
necessary instructions in tbis regard 

3.44 The Committee note that reservation orders were made 
"pplical}le in the Khadi and Village Industries Commission 
from 6th October. 1964 but tbe maintenance of rOlter. for 
each category of post separately was litaned in 1978. 
Thus Khadi and ViUale Indunrics Commission started 
maintaining rosters 14 years after the date of the impJe-
mentation of reeervatioD orders. No .atisfactory explana-
tion bas been furnished to the Committee for thi. inordi-
nate delay in the maintenance of rOiten. 

The Committee further Dote that Director (Admiuist· 
ration), who was also the Liaison Office·r wal required to 
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maintain the rosters and hence the question of inlpeetioD 
of rosters by the same person did not arise. Subsequently, 
an officer other than tbe Director (Administration) was 
appointed as Liaison Officer w.e.f. 22nd September, 1983 
wbo would now be inspecting the rosten periodically 
and submil regular reports for taking corrective actiOD. 
In so far as State offices are concerned the Committee 
note that the practice .so far has been to inspect the roster. 
as and when the general inspection of these offices is 
undertaken. However, there has been no fixed periodi-
city for making general inspection of the State Offices. 

From all accounts available, both written and verbal, 
tbe Committee are led to believe tbat proper attention bas 
not been given towards .maintenance of rosters and their 
periodical chec~ing by tbe Liaison Officer with tbe resull 
tbat tbe wbole system has been working in a haphazard . . 
manner. 

The Committee need hardly! strell that the rosters 
are the kingpins on wbich the whole system of implemen-
tation of reservation orders rests. As such, the Committee 
recommend that the rosters should be properly maintained 
and checked in the Head Office, Regional Offices and 
State uBices of Khadi and Village Indultries Commission 
by the Liaison Officer at least once a year and signed in 

• Token of sucb inspection. Tbe Liaison Of6cer should 
submit regular inspection ~eports to the Head Of6ce of 

. Khadi and Village Industries Commission so that the 
mistakes noticed in the rosters are rectified promptly. 

11. 3.45 The Committee also feel tbat one Liaison- Officer 
appointed in September, 1983 may not be able to cope 
with the work of checking the rosters botb in the Head . 
Office and in Regional/State Offices of Khadi and VillaS' 
Industries Commission. . 

The Commission should, therefore, consider if thcte 
is need to appoint separate Liaison officer in each Resi~ 
nal office. 

12. 3.49 Tbe Committee are concerned to note tbat a lArgo number 
of resorved vacancies in Groups A, B, C and D were -



1 2 

71 

3 

dereaerved by Xhadi and VlUago Industries Commission 
during the years 1980, 1981 and 1982. The Committee 
feel surprised that the Commission could not fill the 
reserved vacancies eveD in Groups C and D for which 
the candidates are not expected to possess high technical 
quaJiftcations. 

The Committee recommend that as far al possible 
no vacancy reserved for Scheduled Caste/Scheduled Tribe 
should be derelerved al the Committee is basicaUyopposed 
to the-principle of dereaervation. 

13. 3.50 The Committee suggest that Khadi and Village Iadustries 
Commission should resort to special recruitment of 
Scheduled Caste/Scheduled Tribe candidates with a view 
to fill all the reserved vacancies which could not be ~l1ed 
earlier and which-have ,not lapsed so far. 

14. 4.19 The Committee Dote that the reservation ordors .were 
made applicable to Khadi.t Villa,e Iadustries Commi.· 
SiOD in 1964. The statement relatin, to the staff strengtb 
in 1964 indicates that -there were 5139 employees in tho 
Commission out of which 124 belonged to Scheduled 
Castes and Scheduled Tribes. The statement indicating 
tbe staft' strenstb as on 31.3.1982 iadicates that the total 
number of employees i~ Khadi aDd vmap Indu.tries 
Commission was 4,635 out of which Scheduled Cute and 
Scheduled ;Tribe employee. were only 359. Durina 
evidence when the Committee eDquired why tJac total 
number of employees in Group '0' had bocn reduced to 
3054 in 1982 as compared to 4406 in 1964, tbe repraenta-
tive of the Ministry of Industry (Department of Industrial 
Development) had stated that tbis was on acc:ount of 
ban on recruitments, closing the 'acthities of the 
CoIQJDission in three States, namely Bihar, Oujara& 
and TamiJDadu and the decision that the State Boards. 
should themselves carry on their activities. Sublequently, 
the representative of tho Department of Industr.ial 
Development c:orrected his statement by •• yin, tbal 
"Oovernment did not ban recruitment i OovernmeDt only 
banned creatiOD of po.ts." In tbil c:onnectiOD, the 
represclntative of Khadi and VilJap lnduatriea Commis-
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sian ltated categorically that"as Car as embargo il 
concerned, it is on fiJling up of posts and it I is not on 
creatian oC POlts. " 

• 
Prom the above contradictory statements made by tbe 

representative of the Min~stry and of the Commission the 
Committee can draw only one conclusion that the concer-
ned authorities have no clear .rasp as to why there have 
been consistent shortfalls in tbe recruitment of Scbeduled 
Caltes and Scbeduled Tribes in the Commission. Tbe' 
Committee need .bardly stress tbat if the Kbadi and 
Village Industries Commission was 'sincere in their efforts 
to recruit Scheduled Castes and Scbeduled Tribes acoord-
iog to the reservation policy laid down by the Central 
Government there is no reasonl why there should be 
sbortfalls ~ various categories of posts. 

I 

The statement showing tbe recruitment made during 
tbe years 1980, 1981 and 1982 indicates that the total 

" numbeI" of vacancies were always mucb more tban the 
number of vacancies actually filled. The representative 
of' the Commission explained this variation by saying 
tbat some of the vacancies had been filled "on Acting 
basis" which. had not been reftected in the statement. 
Tbe representative of the Commission also admitted 
that the principle of reservation was applicable iC the 
vacancy was for a period of 4S days or more. In these 
circumstances, the Committee are at a loss to understand 
how ithe Commission was filling up posts on uacting 
basis" from year to yeiu with the result that the recruit-
ment figures Cor 1980, 1981 and 1982 do not indicate a 
true picture. The Committee, tberefore, conclude that 
tbe data given in the statement is not reliable and a 
clear picture regarding the recruitments made in eacb 
group is not available even with tbe, Kbadi and Village 
Industires Commissioo. This conclusion of the 
Committee gets necessary auport from tbe footnote given 
in the statement relating to tbe recruitment for the years 
1980 to 1982. The footnote states tllat "some inCor-
mation may still be missing and some vacancies might 
have been filled on acting basis. The element of reserva .. 
tion filled therein is not available.·~ These words are reve-
aling and indicate the actual state of aft'airs of the working 
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of the Khadi and Village Industries' Commission. The 
Committee feel surpised tbat this organisation which hu 
a large number of regional oIBce. and i. catering to the 
needs of the handloom sector in almost all states should 
be so mismanaged that authentic data teprdint their 
o"n emplyoees is not available with tbo headquarter of 
the Commission. 

The Commit~ would like to be apprised as to how 
far the remedial measures proposed to be taken by tbe 
Khadi and Village Industries Comminioo have sUccedded 
io clearing the backlog io all categofies of posts • 

15. 4.20 The Committee recommend that the K hadi aod Villa,. 
Industries Commission Should go into tbe question of 
unattractive payscales of tbeir employee. vi.·.·vls otber • 
organisations and trY~o improve the paY-lcales wberever 
tbey consider it necessary to do so. 

J6. 4.21 The Committee recommend tbat the Commission should 
make serious efforts to remove the shortfalll io Gr~up 
'C' and '0' posts for wbicb there apears to be DO dearth 
of Scheduled Caste and Scheduled Tribe caDdid.tes. In 
order to remove the shortfalls 50% of all fresh vacaDei .. 
should be filled by Scbeduled Caste and Scbcduled Tribe 
candidates till sucb time the backlo, is cleared. 'In c.se 
this procedure does oot help to wipe out the shortfalls, 
the Commission migbt consider t~ make speci.1 recruit· 
ment to Group 'C' posts exclusively for SchedQJed eastes 
and Scheduled Tribes. 

17. 4.24 Tbe Committee note that in Khadi and Villa,e Industries 
Commissioo the selected caodidates wbo are on probatioo 
are given jo-scrvice training. However, no lpeeial .rraDp-
mentl bave been made for giviog in«vice traiDiD, to the 

\ Scheduled Caste/Scbeduled Tribe employ. but tbey are 
given this traioing alongwith otber employeel. The 
representrative of tbe Commission Ita ted durin. evidence 
that the Commission was con.idering to iDtroduce 
separate in·service trainiDg programme for Scheduled 
Caste/Scheduled Tribe employees. He usured the 
Committee tbat they wiJI follow the directions of tbe 
Government in this reprd. The Committee aced hardly 



I 2 

18. 5.19 

74 

3 

stress that the aim· of the in-80rvice training is to bring 
Scheduled Castes and Scheduled Tribes candidates upto 
the required standard. The Committee, therefore, recom-
mend that in-service training scheme for Schenuled Caste 
and Scheduled Tribe employees should be introduced 
forthwith. 

The Committee also recommed that pre-promotion 
training programmes should be arranged for the beneSt 
of Scheduled Caste/Scheduled Tribe employees, who are 
eligible for promotion prior to the holding of written 
tests so as to improve their chan~ Of selection. 

The Committee note that Government of India bas accor-
ded an important place to Kbadi. and VUlage Industries 
Programmes in the overall economic development of the 
country from the viewpoint of employment generation in 
the rural areas. The actil'ities of the Khadi aud Village 
IndllStries Commission are carried out tbrough two orp-
nisations viz. State Khadi and Villa. Ind ~strjes Boards 
and the Voluntary Orgrnisations to whom the Commis-
'sion provides financial assistance.' 

Kbadi and Village Industries Commisiion extends 
financial assistanco in the form of grant under Integrated 
Development Programme to the societies and institutions 
mostly working in tbe Weaker Section Areas engaged 
in introducing Kbadi and Village Industries. The amount 
of grant is Rs.' 40.000 during a continuous period of 7 
years on a tapering scale per IDP block to an institution 
for bearing the initial cost of estabUshment of certain 
tecbnical staff till the Kbadi and Village industries units 
become economically .. iable. 

As regards· the finucial assistance to individual 
artisans, the Committee are informed tbat under "Libera-
Hsed Patrtem of Assistance" individuai Aartisans are 
given 75% grant and 25% loan for purchasing improved 
tools and equipments. Under tbis scheme tbere is, 
however, no fixed, percol;'tage for giving financial assis-
tance to Scheduled Caste/Scheduled Tribe Artisan •• 
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The Committee recommend that lome minimum percen-
tage of financial aSlistance should be reserved for Schedu-
led Caste/Scheduled Tribe artisans. 

~, 

S.20 The Committee feel surprised that no monitoring system 
has been evolved so far by the Kbadi and VilIage Indu.-
tries Commission to safeguard the interests of Scheduled 
Caste/Scheduled Tribe artisans. The Committee recom-
mend that the Commission Ihould introducc a monitoring 
system to look afler the interestl of Sl.:heduled Castel 
Scheduled Tribe artisans both for Khadi and Village 
Industries. 

20. S.21 The Committee were informed during evidenco dlat "ano-
ther programme for individual's benefit is the Integrated 
Rural Devel,opment Programme which will be implemen-
ted from next year." The Committee need hardly stresl 
that Integrated RuralDeveloDDlent Programme is not a 
new programme. The varioul employment sene~ating 
programmes which come within the Iphcre of activity of 
Khadi and Viltase Industriea Commission should bave 
proper linkages with I.R.D.P. Unless thil ia done, it will 
be difficult to monitor whether the lame perlOn or Jloup 
of persons are getting the benefits under more than ODe 

acheme. 

On the question of rellCrvation for Scheduled Castes and 
Scheduled Tribes in Village Industries Sector, the Commi-
ttee were informed during evidence that villa. indultrlea 
arc being managed through the State Boards which impJe· 
ment tbe programmes through their own institutions in-
cluding Cooperatiye institutions. As far as these institu· 
tions are conccrned, Khadi and Village Indultries Commi-
ssion can not have a coercive powers to implement the 
reservation policy. The Committee feel tbat al the {und, 
are provided by tbe Kbadi and Villase Industries Commi-
ssion to the State Boards, there il no reuon, why they 
Ihould not assert in ,etting due share for Scheduled Cu' 
tes/Scheduled Tribes in various proJCammes being under-
taken by the State Boardl. 

On the role of the District Industries Centrel for imple-
menting the Khadi and Village Industries PropllUDCl 
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the Chairman, Khadi and Village Industries Commission 
informed tbe Committee during evidence that "we are try-
ing to coordinate our programmes with various block 
authorities as well a. Collectors. We will try to imple-
ment tbe prog~amme in coordination with th~ District 
Authorities," The Committee feel that while it is necessary 
to coordinate thes~ pro.grammes with the District Authori-
ties. it will be too much to expect that the Collectors can 
play a predominant role in making these programmes 
successful. The Committee, therefore, recommend that 
Khadi and Village Industries Commission should s.trenS-
then their own machinery for the implementation of Khadi 
and Village Industries programmes in the rural areas. The 
Committee need hardly stress that too much dependence on 
District Authorities wilJ not bring about the desired 
results. As the funds are provided by the Commission, to 
state Boards and other Institutions they must evolve a 
proper machinery. to oversee'·the implementation of these 
programmes. 

The Committee note that as on 31.3.1982 Rs. 308.48 cro-
res were outstanding loans given by Khadi and Village 
Industries Commission·to societies. institutions and State 
Boards. Such a huge amount remaining outstanding con-
firms the Committee's conclusion that Khadi and Village 
ladustries CommiSSion h8$ failed to set up an adequate 
monitoring l)'ltem for Khadi and Village Industries. The 
Committee f~l that unless the recovery position is impro-
ved and the loans are repaid to the Commission by the 
concerned institutions in time, adequate funds would not 
be available for recycling. The Committee. therefore. 
recommend that suitable remedial steps should be taken by 
the Commission to improve the recovery of loaDS from the 
State. Boards as well as otber institutions concerned. 

The ~ommittee are surprised to note that Khadi and 
Village Industries Commission could not take any effec-
tive steps to stop the sale of 'spurious Khadi'. The casual-
ness with which tbls problem was deillt with is reJlected in 
the reply gjven during evidence,by the representative of 
Khadi and Village Industries Commission that some atte-
mpts were made in the past to stop the sale of spurious 
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kbadi in tbe market. But so far tbese attempts have Dot 
assumed aay positive or practical shape, 

The representative of tbe Commission admitted that if 
spurious khadi was remov'id from tbe market, the lale of 
kbadi produced by their institution I would go up. The 
Committee need hardly emphasise that the purity of 
Khadi is essential and mu~t be maintained to enlist tbe 
faitb of the customers and wearers of Khadi, As such, 
Government might consider if it is feasible to issue a 
trade Mark 'Khadi' for the cloth produced by institutioDl 
controlled aDd aided by Khadi aDd Village Industries 
Commission, 

The Committee further recommend tbat Khadi and vmap 
Industries Commission Act may be amended, if necessary, 
for the purpoie of stopping the sale of spurious Khadi 
which bas not been produced (rom band Ipun yarn, 

~, 5,39 According to the date furnished to the Committee, ia 
~hadi Sector the percentage share of Scheduled Caltes aad 
Scheduled Tribes in employment is 10% and 1 % respecti-

'vely. The Committee fiDd that taking iuto account the 
total emJjlopment generated by Khadi and Village Indu .. 
tries the perceatage share of Scbeduled CIstes and Scbe-
duled Tribes come. to It "15 respectively. In view of 
the fact tbat Scheduled Castes comprise 15% (which il 
double the population of Scheduled Tribes who constitute 
7*% of the population), their sbare in the total employ-
ment generated in Khadi and Village Industries Sector i. 
very low. The Committee, thererore, recommend tbat 
Khadi and Village Industries Commission should make 
concerted efforts to provide employment to Scheduled 
Castes in industries like Ghaai oil, Cottage Match, Alu-
minium utensils and Polyvastra with a view to iDcreue 
tbeir, share in the total employment generated in Kbadi 
and Village Industries Secton. 

24. 5.49 The Committee note that Kbadi and Villa Ie Industria 
Commission have arranpd several traininl programmes 
both in Khadi and Village Industrie. Sectors. The Com-
mittee feel unhappy that in these trainiD, programmes 
there i. DO reservatioo of seat. for Scheduled Castes aDd 
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Scheduled Tribes. The Committee also feel surprised that 
the Scheduled Caste and Scheduled Tribe'persons who are 
taken in the., training Courses are not provided any spe-
cial facilities. The Committee note that during the years 
1980·81, 1981·82 and 1982·83,3246 persons were given 
training in Khadi sector out of which only 212 were Sche-
duled Castes and 98 Scheduied Tribes. Asked about the 
number of Scheduled Castes and Scheduled Tribes who 
received training in the Village Industries Sector, the 
Committee was informed that no separate clata for Schedu-
led Castes and Scheduled Tribes was available. The Chair-
mao of the Commission had stated, duriog evidence that 
they had given employment to about 40 milli,on people by 
the end of the Sixth Five Year Plan aod 27 per cent of 
the total employment generated had gone to Scheduled 
Castes and Scheduled Tribes. From the data made avai-
lable to the Committee regarding trainin; given to Sche-
duled Castes and Scheduled Tribes in Khadi Sector, the 
Committee do not agree with the views of the Chairman 
of the Khadi and Village Industries Commission that 27% 

, of the employment opportunities have gone to Scheduled 
Castes and Scheduled Tribes. '~ 

The Committee recommend that certain perccntaae of 
seats should be reserved for Scheduled Caste/Scheduled 
Tribes persons in various training Courses both in Khadi 
and Villaae Industries 'Sectons. Correct data relating to 
the number of Scheduled Caste/Scheduied Tribe persons 
trained in these sectors should be maintained by the Com-
mission. The Scheduled Caste/Scheduled Tribe persons 
who are selected for training should receive special atten-
tion with a view to improve their technical skills and re-
move deficiencies, if any. 

. 5,50 The Committee would like to be inrormed about the st~pa 25. 
taken by the Commission to streamUoe the procedure for 
selection of trainees io Khadi aod Village Industries Sec-

, ton aod for reserving a fixed quota for these communities. 

26. 5.57 The Committee feci surprised tbat DO surveyor aucssment' 
has been made by Kbadi and Village Industries Commis-
sion regarding economic conditions of Scheduled Tribes 
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and the extent to which improvement has beeu made in 
their skills in crafts as also in getting employment oppor-
tunities in tribal areas. 

The Committee recommend that Khadi and Village Indus-
tries Commission should carry out a survey in the Hill & 
Tribal Areas of the country 10 assess the impact of their 
programmes on the socio-economic conditions of the Tri-
bal people. The Committee strongly feel that in the abse-
nce of such a ,survey Khadi and Village Industries Com-
mission cannot devise suitable programmes for implemen-
tation during the Seventh Plan period. 
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2nd Floor. Bombay-400001. 

I'AMIL NAD" . 
10. Tho Manapr. M. M. SabaCdptioa 

Apaciea, lit Lay Out 
liunanda Colony. 
GoimbatoJ:e.641012. 

1nTAR PRADF. .. H 
11. Law J,Jubliahcrs, 

. Sardar Patel Mars. 

SI. 
No. 

Nlmo of A,. • . - ------
WEST BENGAL 
12. Mrs. Ma.:imata, Buy. lad .~ 

.' 123. Bow BaJar Street. 
. Calcutta-12 .. 

DBLID/NBW DELHI 
13. Jain Book Agency, 

Conoaogbt PJnce, 
Hew Delhi. 

14. 1.R."Jain" Brotbon 
Morl Gille. 
Delhi. 

U. Oxford Bool:" StatlODII7 Co., 
Scindia House. CODDalllbt PlaCe. 
New Dolhi-110001. 

16. Bookwell 4. San" Nirantarl 
Colony, Kingsw.y Camp. 
Delhi-9. 

17. The Central New. AgenCJ'. 
23/90. Connaught Place, 
New Delhi. 

18. MI. Ra'endra Book Apac'J. 
IV-DJ_'),IV·DISO. Lajpal N'III, 
Old Doable Storey. 
Now Delbi-ll0014. 

I'. MIs Asboka Boot Agoac" 
BH.82, Poorvi Shalimar ..... 
Dolbi-l 1 0033. ' 

20. "eDOI Enttrpm. 
:&,2/85, Phl .... D, 
Albok Vlbar. 
D.IbJ. 

21. Amri! Book Coanpany. 
N.21. Connaught Circua. 
Now Delhi-] 10001. 

SECUNDERABAD 
22. MI. Vijay Book A,aC1lC)'. 

n-1-477. Mylarpdda • 
Sccunder.bad-SOO36t P. B. No. 77, 

Allahabad, (U.P.) 
~~~"f\'-~'-""'-' _ ....... W_--...,.-----·,~-· __ I __ i.~ 
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